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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

APPEAL NO. 56 OF 2022

1.GUTHA GUNASEKHAR

S/o Gutha Rama Krishnama Naidu,
Age: 37 Years Nagillavari Palli village,
Peddauppara Palli(Post)

Somala Mandal, Chittoor District
Andhra Pradesh- 517257,

Mail: guthaguna@gmail.com

Mobile: 9886681956.

2. TENKAYALA SOMASEKHAR

S/0O T. Rajanna, Age: 48

Bayyareddy Palli, Avulapalli,
Peddauppara Palli (P), Somala Mandal
Chittoor District, A.P-517257,

Mobile No. 9573494776.

3. NADIMINTI DANAJAYA REDDY
S/0O N.Aruna Reddy, Age: 42
Bayyareddy Palli, Avulapalli,
Peddauppara Palli (P), Somala Mandal
Chittoor District, A.P-517257,

Mobile No. 91771624466.

4. GUNTURI CHANDRABABU

S/o Gunturi Nagaraju Naidu,Age: 31 Years
Ramakrishnapuram village Avulapalli
Somala Mandal Chittooor District,

Andhra Pradesh- 517257

Mobile: 7702822618

5. BADHULURI RAMESH NAIDU
S/0O B.Chengam Naidu Age 41
Ramakrishnapuram Avulapalli
Patrapalle (P). Somala
Chittoor District, A.P-517257,
Mobile No. 7893122835.

6.BANALA CHANDRACHARI

S/o B.Ramalingachari, Age: 32 Years
Bayareddy Palle, Avulapalli Village,
Somala, Chittoor District,

Andhra Pradesh- 517257.

7.SOMPALLI LAKSHMIPATI NAIDU

S/o Sompalle Lakshmaiah Naidu, Age: 64 Years
Chinnadevulakuppam village

Avulapalle, Somala Mandal

Chittooor District, Andhra Pradesh- 517257
Mobile: 9908820279
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8.BATHULA SREENIVASULU

S/0, B. Venkataramana, Age: 33

Bayyareddy Palli, Avulapalli Peddauppara Palli (Post),
Somala Mandal Chittoor, A.P-517257,

Mobile No. 8978365863

9. S.KRISHNAIAH

S/0O S.Pullaiah, Age: 75

Bayyareddy Palli, Avulapalli Peddauppara Palli (P),
Somala Chittoor, A.P-517257,

Mobile No. 9705550185

10. SANNAPANENI YADAVA NAIDU

S/o Sannapaneni Krishnama Naidu, Age: 37 Years
Bayareddipalli village,

Avulapalle Somala Mandal,

Chittoor District

Andhra Pradesh-517257

11. SHAIK SHAKEELA

D/O Shaik Gudu Saheb, Age: 38
Bayyareddy palli Avulapalli
Peddauppara Palli (P),

Somala Chittoor, A.P-517257,
Mobile No. 8978429912

12. GUTHA. CHANDRA SEKHAR NAIDU

S/o Late G. Munaswamy Naidu, Age: 62 Years
Nagillavari Palli village,

Peddauppara palli(P). Somala Mandal,
Chittooor District

Andhra Pradesh- 517257

13. VEERAPPAGARI JAYAMMA

W/O V.Venkataramaiah, Age: 49
Nagillavari Palli, Peddauppara Palli (P),
Somala Chittoor, A.P-517257,

Mobile No. 9704230041

VERSUS

1. UNION OF INDIA

Union Ministry of Environment, Forest & CC
Rep. by its Secretary

Indira Paryavaran Bhavan

Jorbagh, New Delhi-110003

Mail: secy-moefl@nic.in

Phone: 011-24695262, 24695265.

... APPELLANTS

2. STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY OF A.P

Rep. by its Member Secretary

D.No. 33-26-14 D/2, Near Sunrise Hospital
Pushpa Hotel Centre,

Chalamavari Street Kasturibaipet,
Vijaywawad-520010

Andhra Pradesh

Mail: apseiaams@gmail.com,
seiaap9@gmail.com

I
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3. STATE OF ANDHRA PRADESH

Rep. By its Chief Secretary Secretariat,
Velagapudi Guntur District,

A.P-522503 Mail: cs@ap.gov.in Ph: 08632444461

4. DISTRICT COLLECTOR
Chittoor District

New Collectorate Complex Chittoor,
Andhra Pradesh-517002

Mail: collectorchittoor@gmail.com
Phone: 08572240333

5. KRISHNA RIVER MANAGEMENT BOARD
Rep. by its Member Secretary

Government of India, Ministry of Water Resources
Sth Floor, Jalasoudha, Errum Manzil
Hyderabad-500082.

Mail: membersecretary-krmb@gov.in

Phone: 04023301858

6. CENTRAL WATER COMMISSION
Rep.by its Chairman

313, S. Sewa Bhavan

Sector 1, Ramakrishnapuram

New Delhi-110066

Mail: chairman-cwc@nic.in

Phone No. 01126187232

7. CHIEF ENGINEER

NTR Telugu Ganga Project

Opp. S.V. Medical College, Old Alipiri
Tirupati, Chittoor Dist-517507

Mail: cetgpskht@yahoo.co.in

Mobile N0.9440903871, 08772220974

....... Respondents

COUNTER AFFIDAVIT FILED BY THE 2»d RESPONDENT

I, Dr. P.V.Chalapathi Rao, S/o Pasala Lakshmaiah, Aged about 53 years,

Member Secretary, Andhra Pradesh State Environment Impact Assessment

Authority, Andhra Pradesh do hereby solemnly and sincerely affirm and make

oath and state as follows;

1.1 am the authorized representative of the Respondent No.2 (“the

Answering Respondent”) and as such, I am well acquainted with the

facts of the case.

-
B
Member Secretary
SEIAA, AP
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This respondent denies each averment made in the affidavit filed in
support of the application as false and incorrect except those that are

specifically admitted herein in this counter affidavit.

At the outset, the Answering Respondent denies all the averments,
allegations and contentions in the present Appeal and nothing should be
deemed to be admitted by the Answering Respondent until specifically
admitted herein.

The Answering Respondent states that all the allegations contained in
the present Appeal are false and made with a view to mislead the Hon’ble
Tribunal. Before proceeding to deal with the Appeal in a Para wise
manner, the Answering Respondent wishes to set out certain key facts in
the matter.

RATIONALE OF THE PROJECT:

a. The Answering Respondent appreciates from various public
records, including the Environmental Management Plan submitted in the
instant case, that the Government of Andhra Pradesh has been paying
close attention to the drastic consequences of Climate Change and the
effect on various regions in the State. One of the consequences of climate
change has been a significant variation in the precipitation pattern
across the world (as can be seen from various reports by the
Intergovernmental Panel on Climate Change (IPCC)). This has also been
the case in various Indian states including the State of Andhra Pradesh,
with some areas receiving rainfall far more than the usual standards
while other regions have become prone to severe drought due to
insufficient rainfall. The Government of Andhra Pradesh, as part of a
laudable plan to combat the consequences of climate change, has
proposed various projects for climate change adaptation in water
resources that can store excess water when it is available and utilize the

same later when it becomes necessary. This would ensure efficient

Member Secretary
SEIAA, AP
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utilization of water resources including collection and storage of excess

rainwater/ floodwater and its effective utilization subsequently.

b. One such project was the construction of the Avulapalli reservoir
through the expansion of an existing minor irrigation tank. The
Avulapalli reservoir is proposed to be constructed near Avulapalli in
Somala (M), Chittoor District of the Rayalaseema region. The project is an
independent one with the primary motive of focusing on tapping and
storing the excess rainfall / runoff in the said region and supply it
predominantly for drinking. The excess water, after meeting the domestic
demand, is proposed to supply for irrigation. It is a matter of record that,
over the last three years, this region has been receiving rainfall far in

excess of the usual quantum.

C. As a consequence of the excess rainfall and since there were no
adequate measures to harness and utilize the excess water, the Water
Resources Department of the State Government was constrained to
discharge significant amounts of water downstream of the existing minor
irrigation tank, which could have been constructively utilized had there
been necessary infrastructure in place. Consequently, with the object of
collecting and storing rainwater in the said region as elaborated
hereinabove, the Avulapalli reservoir is being constructed as a self-
catchment source. Moreover, in recent times the river Pennar is receiving
significant amounts of flows and the excess flows of Pennar river being
discharged into the sea, as demonstrated in Annexure [1] . Further, the
Gandikotta reservoir, situated on the river Pennar, was also in receipt of
rainwater far in excess of the usual quantum as given in Annexure 2.
Hence, it is envisaged that the run-offs caused due to excess flood flows
from the Gandikota reservoir may also be possible to route into the
Avulapalli reservoir in the future. The water so collected into the
Avulapalli reservoir is proposed to be utilized for catering to the needs of

the draught prone region of Chittoor district in the semi-arid

Member Secretary
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Rayalaseema region in the State of Andhra Pradesh for drinking water to

around 2.76 lakh persons and provide irrigation to 9700 ha. of land.

d. It is pertinent to clarify that the Avulapalli reservoir was initially a
part of the HNSS Scheme, which was intended to draw water from the
HNSS Scheme, which in turn drew water from the Krishna River.
However, the proposal has thereafter undergone a change whereby the
source of the water has been changed as explained hereinabove, i.e., a
self-catchment system or an alternate drawl from Gandikotta reservoir,
thereby making it independent of the HNSS Scheme as contemplated
earlier. The same is evident from the Minutes of the Review Meeting
dated 08.05.2022 of the Irrigation Department, a copy of which is

annexed as Annexure -3

5. In recent years the flows realized or measured at the outflow weir of

the existing minor irrigation tank are as follows:
Year: 2019 2020 2021
Water Quantity, TMC 1.876 3.447 2.889

It is submitted that the above data clearly indicates that the Avulapalli
reservoir can sustain itself as a self-catchment source. The detailed flows
measured during the period from 2016 till 2021 are hereby annexed as

Annexure 4.

6. It is submitted that the said project is therefore independent of the
GNSS-HNSS scheme and/ or other balancing reservoirs including the
ones in Mudiveedu and Nethiguntapalli. It is submitted that, in any
event, the work presently stipulated is further removed from the purview
of the existing projects that have been executed earlier, and that the
present project has also obtained an EC after due consideration of all
material factors including the location of the Avulapalli Reservoir, its
linkages, runoffs etc.

/
/CL‘ (W
Member Secretary
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7. The Answering Respondent states that pursuant to the Order of this
Hon’ble Tribunal dated 14.02.2022 in OA No. 137 of 2021, an application
for obtaining environment clearance has been filed on 25.07.2022 for the
construction of Avulapalli Balancing Reservoir with a capacity of 2.5 TMC
intending to supply drinking water to around 2.76 lakh people and an
ayacut/ culturable command area of 9700 hectares in Chittoor District.
At this juncture, it is pertinent to mention that the capacity of the
reservoir does not determine the category under which the project must
be classified for the purposes of obtaining EC. On the contrary, it is the
extent of ayacut/ culturable command area that determines the category
of the project.

8. The project proponent, in its proposal, had disclosed that while it
had obtained administrative sanction for 3.5 TMC, the scope of the
project presently implemented is only 2.5 TMC. The development or
expansion into the second phase, for the remaining 1 TMC, is to be
considered in detail and then implemented only in the future. Phase 1 of
the project is predominantly for supply of drinking water. As Phase 1 of
the project contemplated a culturable command area of less than 10000
hectares, the project was classified under B2 category as per the
Statutory Orders (SOs) of MoEF &CC, Govt. of India. Annexed hereto and
marked as Annexure “ 5 ” are copies of the relevant S.Os. Therefore, the

only requirement was preparation of an Environment Management Plan.

9. As the application was made in such manner, the implications of
the same were appraised in detail and it was only after following the
procedures as per law required for a medium level irrigation project that
the Answering Respondent granted the Impugned Environment
Clearance dated 03.09.2022. Such appraisal is contained in the project
proposal submitted by the project proponent on 25.07.2022 for EC and
reflected in the Impugned Environment Clearance dated 03.09.2022. It is

once again reiterated that the capacity of the reservoir does not

g —
Member Secretary
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determine the category under which the project must be classified for the
purposes of obtaining EC. On the contrary, it is the extent of ayacut/
culturable command area that determines the category of the project as
also the very requirement of obtaining an EC in the first place. The
Answering Respondent states that there appears to be no illegality in
bifurcating the proposed plan into two phases, as detailed above, in as
much as the EIA Notification, 2006 itself provides for a mechanism for
granting fresh EC for ‘expansion projects’ and the project proponent
would have to apply under the same, comply with the procedural
requirements therein and obtain the requisite permission under Clause
7(ii) of the EIA Notification, 2006 should it be desirous of implementing
Phase 2 or any other expansion. As Phase 2 work is not currently being
undertaken by the Project Proponent, the legal mandate upon the Project
Proponent was to apply for Phase 1 of the project at this stage, as only
the said phase was being proceeded with at present and to apply for
expansion under second phase, as and when the same is
implemented /proceeded with. Further, after the issuance of the
notification bearing SO 1886 (E) dated 20th April, 2022 of MoEF & CC,
Govt. of India, all irrigation projects, irrespective of the total culturable
command area, fall within Category ‘B’ and are required to be appraised
by the respective SEIAA of the MoEF & CC, Govt. of India. Annexed
hereto and marked as Annexure - 6 is a copy of the SO 1886 (E) dated
20th April, 2022 of MoEF & CC, Govt. of India. Therefore, there arises no
question of circumventing scrutiny by the MOEF&CC as alleged by the
Appellants. The Answering Respondent submits that for these reasons
and for the reasons to be set out hereinbelow, its grant of Environment
Clearance to the present project is in accordance with the law.

10. The Answering Respondent now proceeds to deal with the
allegations in the Appeal in a parawise manner.

11. With reference to Paragraph 3 of the Appeal, the same are denied

and the averments contained hereinabove regarding the Project’s

Member Secretary

SEIAA, AP
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background are reaffirmed herein for the sake of brevity. For the sake of
brevity, the Answering Respondent repeats and reiterates all that is set
out hereinabove regarding the independent nature of the Awvulapalli
reservoir project in response to this paragraph.

12. With reference to Paragraph 4 of the Appeal, the contents of the
said paragraph are denied in toto. The Answering Respondent denies
that there has been non application of mind on the part of the Answering
Respondent while issuing the Impugned Environment Clearance, as will
be borne out from the present Counter Affidavit. In any event, the
Answering Respondent states that the Project Proponent had expressly
disclosed to the Answering Respondent and SEAC that administrative
approvals in respect of the Avulapalli reservoir was obtained for a total
capacity of 3.5 TMC. This was however a matter of administrative
convenience and the development is only being undertaken for what is
envisaged as Phase 1 at present. The present application submitted is
also only for Phase 1 of the total project as only the said Phase was
proposed to be developed at present. Phase 1 intends to supply drinking
water, which is the most important part of the project along with
irrigation water to 9700ha of land. The capacity of the Avulapalli
reservoir during this first phase is 2.5 TMC. The Answering Respondent
evaluated the Phase 1 project in accordance with the extant laws and
proceeded to grant the Impugned EC. The Answering Respondent states
that as and when the Project Proponent proposes to implement any
expansion in future for providing irrigation water to more than the
present 9700ha under phase 2 of the said project, then that proposal
should be submitted to the SEIAA for EC as an expansion project and

the same will be reviewed suitably and in accordance with the law.

13. With reference to Paragraph 5 of the Appeal, while the allegations
pertain to purported misrepresentations made by the Project Proponent

and the Project Proponent will be best placed to respond to the same, the

oy y\/‘
Member Secretary
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Answering Respondent is setting out information/ responses within its

domain of knowledge:

EC Appellant’s Answering Respondent’s submission
components | incorrect

and allegations

Conditions

Construction | Vide G.O.Rt. 461 |e It is seen from available records that
of Avulapalli | dt.2.9.2020, PP the Scheme to lift water from
Balancing proposed 3 Gandikota reservoir on Pennar river
Reservoir reservoirs and vide through GNSS canal was granted
with a | G.O.Rt.444 dated administrative sanction vide G.O. Rt
capacity of | 26.8.2020 linking No. 444 dated 26.08.2020). As per the
2.5 TMC of Galeru Nagari directions of the Honorable NGT, EC

Sujala  Sravanthi
and Handri Neeva
Sujala Sravathi
was proposed. But
clearance obtained
for only Avulapalli

Reservoir.

was obtained for the said project,
which is enclosed as Annexure - 7].
The existing minor irrigation tank is
proposed for expansion of the storage
capacity and thus converting it into
Avulapalli balancing reservoir to store
water, wherein Phase 1 is presently
under implementation and Phase 2
may be envisaged to be implemented
at a future time. It is an independent
project which has a self- catchment
that would yield the proposed water
quantities. The same has also been
developed independent of the other
two reservoirs mentioned in the G.O.
Rt. 461 dt. 2.9.2020.

The Answering Respondent submits
that the 3 reservoirs mentioned
therein are situated at places which
are at a significant distant from each
other and do not have any common or
overlapping cultivable command area.
The distance from Avulapalli reservoir
to Nethiguntapalli reservoir is 43 kms
and Mudivedu Reservoir is situated a
further 46 kms from Nethiguntapalli
89

kms from

(i.e., Avulapalli

Member Secretary
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Reservoir). Each of the reservoirs cater
to separate and distinct cultivable
command area as is evident from the
sketch and function independent of
each other. The mere fact that all
three reservoirs were granted sanction
under the same GO, for the sake of
administrative convenience, would not
render such projects as a single one or

denote that they are
linked. Further, if all 3 Reservoirs fell

intrinsically

under single project, there would be
no necessity to mention all the three
projects separately. Further, at the
189th of the
Respondent held on 28.07.2022, the
of EC for Mudivedu and

Meeting Answering
issue

Nethiguntapalli Reservoirs were
discussed. The Answering Respondent
took note of the recommendations of
the SEAC and it was determined that
the said reservoirs were not required
to obtain EC since the Ayacut was less

than 2000 hectares.

The proposal
shall not

attract the

following Acts

& Rules: a.
Forest Act
1980, b. Wild
life
(Protection)
Act,1972; c.
The Eco
sensitive
areas as
notified
under
Environment

The project
proponent has
taken a  stand

while declining the
alternative land of
900 Acres in
Sy.No.6 suggested
by the Appellants
that the land
belongs to forest
department. If it is
so, the impact on
the forest and eco
sensitive zone was
not placed before

the SEIAA. This

Upon  verification, the  Answering
Respondent ascertained the lands on
which the construction was proposed did
not fall within a ‘forest’ land. As none of
the Statutes mentioned in the said
paragraph are applicable to the subject
lands/ the

Respondent

project,

did

Answering

not impose any
additional conditions/ restrictions in that
regard. The present project will not affect
the forest land as it is far away from the

forest boundary.

/6‘4/
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(Protection) amounts to
Act,1986; suppression of

facts by the Project

proponent.
The  project | The capacity of the | The Project Proponent had submitted to
proponent reservoir shown as | the Answering Respondent and SEAC
shall not | 2.5 TMC but the PP | that the total intended capacity of the

enhance the
storage
capacity — 2.5
TMC and
ayacut
beyond 9700

Ha

stated before the
Hon’ble High Court
of Andhra Pradesh
that it will increase
the capacity from
2.5 TMC to 3.5
TMC.

proposed reservoir is 3.5 TMC as per the

administrative sanction. However, the
application for EC was made only for
Phase 1

project, as detailed above,

intended to predominantly

supply
drinking water to the people and also
supply water to 9700ha for irrigation,
with the reservoir having a capacity of 2.5
TMC, which is the project presently
under implementation. Both these facts
have been duly considered by the
Answering Respondent while processing
the application for the subject project.
The ar  (3)

reiterates that the project proponent

Special Condition also
ought to adhere to the specifications
mentioned in the application. Merely
because the EC has been granted for
construction of the reservoir with a
capacity of 2.5 TMC does not mean that
the project proponent cannot expand the
On the the EIA
2006

such expansion and has

same. contrary,

Notification, itself contemplates
laid down
detailed procedural mechanism for
obtaining permission under Clause 7(ii).
The project proponent can therefore
expand the project after obtaining the
requisite permission from the Answering
Respondent. Needless to state, in the
event that any expansion is done without
proper approvals, necessary action shall

be promptly taken against the project

oy —"

Member Secretary

SEIAA, AP



14

proponent.

Details
provided in
Form 2 is
misleading
Details of

Court Cases:

But cases are

pending before
Hon’ble High court

of Andhra Pradesh

Upon scrutiny of the Application, the
Answering Respondent did not find any
errors pertaining to the details regarding
pending cases. As on the date of the
Application, i.e., July 25, 2022, the Writ
Petition before the Hon’ble High Court of

nil Andhra Pradesh was not filed.

This EC | PP has not placed | The project proponent had furnished the
application is | the particulars of | particulars of the culturable command
considered canals and other |area. It was learnt that there is an
for related impact, | existing distribution system along the
construction |land acquisition | stream on the downstream of the present

of the project
only and
subsidiary
canals not

included

before the SEIAA.
This indicates that
the SEIAA
hurriedly granted
EC to Avulapalli
without

the

reservoir
getting

information how PP
will supply water to
9700 ha without
including the canal
the

network in

project.

be

present

minor irrigation tank which will

utilized initially. As the
distribution systems exists in the area,
which is proposed to be adopted for the
supply of water to the fields for irrigation,
the same has not been included as a new
development. Therefore, it was mentioned
in the EC that “the subsidiary canals are
not included.” The balance distribution
system, if any, may be developed in due
course of time.

The Answering Respondent states that in
any event, the extent of subsidiary canals
and irrigation channels are not taken into
account while computing the culturable

command area and therefore, it is

irrelevant for the assessment. The
relevant materials for assessment, as
placed along with a detailed

Environmental Management Plan, were

duly considered by the Answering
Respondent herein prior to grant of EC.

Land acquisition details were placed
before the SEAC and SEIAA. In fact, the
EC issued by the Answering Respondent
also contained detailed stipulations in

relation to the land acquisition and

/CM'/
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rehabilitation measures.

Majority of the land that falls under
submergence of the project is revenue
land. The private land acquisition will be

made as per the existing acts and norms.

The  project | There is no plan for | The averments are false in as much as
proponent providing R & R to | the details pertaining to the land
shall have | the project affected | acquisition and the Rehabilitation and
proper persons. Till date | Resettlement Plan have been submitted
rehabilitation | land acquisition | and has also been mentioned in the
plan and | process was not | Detailed Project Report, which formed
shall undertaken by the | part of the proposal submitted to the
implement Project proponent. | Answering Respondent. A  detailed
the same Rehabilitation & Resettlement plan was
also included as part of the
Environmental Management Plan and
other documents submitted before the
Answering Respondent. A perusal of
these documents would demonstrate that
the Project Proponent had prepared R&R
benefits and plan in accordance with the
Right to Fair Compensation and
Transparency in Land Acquisition under
Rehabilitation and Resettlement Act,
2013.
One No clearance | The Answering Respondent states that, in
balancing obtained from | the instant case, it is seen that the
reservoir is | NCSDP and | project site location falls within Seismic
proposed Central Water | Zone II of the Seismic Zones of India
with different | Commission, New | Map. It is seen from the record that
saddle Delhi on crucial | designs/ stability analysis of the Earth
bunds. design parameters. | Bund was finalized and was found to be
Aseismic in accordance with the provisions of
design Appendix A of IS 7894-1975 after
parameters adopting minimum desired factor of

for the dams
need to be
approved by
National

Commission

safety value. For these reasons, the

project does not require approval of The

Chief Engineer, Central Designs

Organization has therefore issued a

report stating that approvals from NCSDP

oy /
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of

Design

Seismic

Parameters
(NCSDP).

Centre Water

and/ or Central Water Commission is not
required. A copy of this document along
with the Seismic Zone Map is annexed as
Annexure - 8].

The Answering Respondent also states

Commission, that it is in the practice of issuing a
New Delhi. standard condition pertaining  to
obtaining approvals from NCSDP and
Central Water Commission for projects of
this nature. The proponent in whose
cases the same is found to be applicable
are required to comply with the same and
in such of those cases where is it not
applicable, the proponents are not
required to comply with the same. In this
regard, the Answering Respondent states
that it has inadvertently missed including
the words “If required” at the end of the
condition.
Total 170 | SEIAA has | As the application was made for
families from | considered the | obtaining EC for Phase 1, the
3 villages are | impact for only 2.5 | construction of 2.5 TMC -capacity
likely to be | TMC but not 3.5 | reservoir for supply of drinking water and
affected by | TMC. If the | irrigation water to 9700 ha, the
this project. | capacity of | Answering Respondent assessed the
The project | Reservoir is | impact of the same. If the project
affected increased as stated | proponent proposes to expand and

families shall

before the Hon’ble

implement the expansion project under

be High Court of | any phase of the Project as well, the
rehabilitated | Andhra Pradesh by | Answering Respondent would carry out
as per | the PP, the impact | the required assessment under law,
Andhra on the project |including appraisal under expansion
Pradesh affected persons | category.
Government’s | will  substantially
R&R Policy — | increase That
2005 & its|according to the
amendment | original plan of PP
G.O0. M.S.No.
76, dated
13th April,
oy
e EIAA AP

gg/
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2006

Project cost | Project Cost is|It is humbly submitted that the said
is Rs. 667.20 | same even after | issue falls outside the purview of judicial
crores reduction of | review before this Hon’ble Tribunal, and
capacity from 2.5 |also outside the scope of this Answering

TMC to 3.5 TMC Respondent’s jurisdiction.

14. With reference to Paragraph 6(a) of the Appeal, the Answering
Respondent denies the contents thereof. The Answering Respondent
states that a bare perusal of the record submitted to it would reveal that
the Water Resources Department had in fact studied all possible
alternatives and finally decided to proceed with the proposed project as
per the specifications mentioned in the Application and on the lands
identified. The objective of the project appears to be to provide respite for
the drought prone areas of Rayalaseema by providing drinking water to
several lakhs of people and also for irrigating 9700 hectares of cultivable
command area. The Answering Respondent states that as an authority
that is responsible for assessing the impact of infrastructure projects on
the environment and human habitation, the Answering Respondent has
duly considered the impact of the present project with respect to
submergence of land. While the implementation of any reservoir projects
would involve an element of submergence, in the present case the area
under submergence to the present project is 590 ha, out of which only
239ha are private lands, for which necessary directions have been issued
to ensure that a proper rehabilitation and resettlement plan is put in
place in order to ensure adequate compensation for the loss incurred to
the concerned persons. There is no submergence of reserve forest lands
or any other ecologically sensitive areas that would result in an adverse
impact upon the environment. As such, the Answering Respondent is of
the opinion that the present project adequately balanced the interests of
the section of persons that required water resources on the one hand,

who advocated the need for the reservoir, with those who will be

Member Secretary
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impacted as a result of its construction. Further, the present project did
not have any adverse impact on the environment, as per the Answering
Respondent’s assessment. The EC granted also introduces sufficient
safeguards to ensure that there is no adverse impact. Further, the
necessity for public hearing depends on the category of the project and
the current project, being one that falls under the B2 category, does not
require any public hearing. It was only after taking into consideration all
the relevant factors including the livelihood of several villagers who will
be benefitted by the supply of drinking and irrigation water and
otherwise determining that the present project is sustainable from the

environment perspective, that the Impugned EC was granted.

15. With reference to Paragraph 6(b) of the Appeal, the contents
thereof are denied. As per the directions of this Hon’ble Tribunal in OA
No.137 of 2021, the project proponent(s) have duly applied for
environmental clearances. After considering all material aspects
pertaining to the said application as detailed hereinabove, the answering

respondent has deemed it a fit case for grant of EC.

16. With reference to Paragraph 6(c) of the Appeal, the contents thereof
are denied. It is evident from the S.O 3977 (E) dated 14th August, 2018
and SO 1886 (E) dated 20th April, 2022 issued by the Central
Government (MoEF &CC) that irrigation projects with a culturable
command area less than 2000 ha do not require EC. The culturable
command area for balancing reservoir near Mudiveedu Village was 832
hectares and that near Nethiguntapalli was 742 hectares. Also, Phase 1
of these were developed with the prime objective of supplying drinking
water to lakhs of people in the area. Therefore, the projects did not
require EC. In addition, the Answering Respondent states that the
project proponent had approached the Answering Respondent for
clarification before commencing construction of the reservoirs at

Mudiveedu and Nethiguntapally. Further, the averments that there are

Member Secretary

SEIAA, AP
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activities in furtherance of the project as on February/ March, 2021
appear incorrect in as much as the Site Inspection Report prepared by
Integrated Regional Office, Vijayawada dated 07.01.2022 (for inspection
held on 26.12.2021) which was submitted before this Hon’ble Tribunal in
OA No.137/2021 clearly demonstrates that there were no construction
activities in respect of any of the reservoirs, i.e., Mudiveedu,
Nethiguntapalli and Avulapalli. A copy of the Site Inspection Report

dated 07.01.2022 is annexed as Annexure 9.

17. With reference to Paragraph 6(d) of the Appeal, the contents
thereof are denied. The Appellants made representation to the authorities
to consider the alternative site which was situated in an area classified
as reserve forest. The authorities from the Water Resources Department
responded to the request and examined the alternative site suggested by
the appellant in Sy. No.6. After careful examination and ascertaining that
some of the alternative lands were situated in a forest area, the options
suggested by the Appellants were determined as not being suitable. In
this regard, it is pertinent to note that the Appellants had also filed WP
No.25268 of 2022 before the Honorable High Court of Andhra Pradesh
raising the same issues. The Honorable High Court was pleased to close
the Writ Petition after recording the submission of the Ld. Special
Government Pleader that the grant of EC for Phase 1 of the Project would
not preclude the State Government from approaching the Answering
Respondent for obtaining permission for the expansion of the project/

Phase 2.

18. With reference to Paragraph 6(e) of the Appeal, the extracts from

the Judgment dated 14.02.2022 are a matter of record.

19. With reference to Paragraph 7 of the Appeal, as for the extracts
from the EIA Notification, the same are a matter of record and do not
warrant any specific response. However, the allegations contained in the

said paragraph are denied. The Answering Respondent states that it

Uy e
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appraises all project proposals based on the EIA Notification, 2006 as
amended from time to time by way of Statutory Standing Orders issued
by the MOEF. SO 3977 (E) dated 14th August, 2018 and SO 1886 (E)
dated 20th April, 2022 issued by the MOEF, which inter alia amended
provisions pertaining to appraisal of the river valley projects and
irrigation projects. The Answering Respondent has taken into account
the extant provisions of law including the said SOs. As per SO 1886 (E)
dated 20th April, 2022 of MoEF & CC, Govt. of India, all the irrigation
projects irrespective of the cultural command area (except the project
with less than 2000ha which does not require EC) will be category B
projects and will fall under the jurisdiction of the Answering Respondents
for appraisal. With the notification of the said SO, the project proponent
should approach the SEIAA, MoEF&CC, Govt. of India for obtaining EC
in respect of irrigation projects. The project proponent followed the same.
Therefore, there arises no question of avoiding scrutiny by the Central

Government whatever be the project size, as alleged by the Appellants.

20. With reference to Paragraph 8 of the Appeal, the contents thereof
are denied. The Avulapalli Reservoir project will not fall within the
purview of Section 84 of the Andhra Pradesh Reorganization Act, 2014
since the reservoir has no linkage to Krishna River. As explained above,
the reservoir operates as a self-catchment source. If necessary, the
reservoir will be used to collect and store floodwater from the River
Pennar. River Pennar is not connected with the Krishna River and
therefore, the question of obtaining approval from the Krishna River
Management Board does not arise. While the question of approval for
GNSS and HNSS Scheme may not be relevant to the present matter, the
Answering Respondent states that vide SO 3511 (E) dated 27th July,
2022, the Central Government has clearly specified that the GNSS and

HNSS projects will not require the approval of Krishna River

4 e
Member Secretary
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Management Board. The SO 3511 (E) dated 27th July, 2022 is annexed

as Annexure - 10].

21. With respect to Paragraph 9 of the Appeal, the contents thereof are
denied in toto. The Answering Respondent states that from the records,
there has been no deliberate delinking of the Avulapalli reservoir from
the GNSS-HNSS project. The State of Andhra Pradesh has proposed
several irrigation projects as part of the scheme. One such project was
the proposal to lift water from Gandikota Reservoir on River Pennar, i.e.,
“Investigation and construction of lift scheme to lift water from GNSS to
HNSS.” The project required tapping of Gandikota reservoir at a feasible
point from the existing canal of GNSS distribution systems and delivery
of water into the existing Veligallu reservoir. Thereafter, it was proposed
to lift water from Veligallu reservoir and deliver it to the existing
unutilized or underutilized HNSS canals. The scheme to lift water of
Gandikota reservoir is a separate project and EC was already issued to
this project. The construction of Avulapalli reservoir is an independent
project proposed to expand the existing minor irrigation tank which has
a self-catchment, sufficient to yield the required quantities during the
monsoon season. Further, the Answering Respondent states that there
does not appear to be any mischief, as sought to be portrayed by the
Appellants, in bifurcating the subject project into two phases. At the
outset, the Answering Respondent states that the unit of measure that
determines the relevant category to which any irrigation project belongs
is the ayacut or culturable command area. Therefore, the capacity of the
reservoir, i.e., 2.5 TMC or 3.5TMC is irrelevant and will not determine the
category under which the present project falls. As the present application
proposed to irrigate 9700 hectares of ayacut/ CCA, the project falls
under Category B2 and the procedures required for the same, including
examination of an EMP, has been carried out. Should the proponent
decide to implement a project expansion to 3.5TMC or in any other

Member Secretary
SEIAA, AP
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manner, requisite approvals would have to be obtained by the proponent
at that stage. At this stage, it is pertinent to point out that the EIA
Notification, 2006 (as amended from time to time) contemplates and
provides for grant of prior environmental clearance for expansion or
modernization of projects. Therefore, it is incorrect to state that there is
any circumvention of the provisions of the EIA Notification, 2006 by
bifurcating the project into phases. In the event there is an increase in
the ayacut/ CCA while implementing Phase 2 (any expansion in
culturable command area under phase 2), the proponent would be
required to apply for a fresh environment clearance, which will be
considered by the Answering Respondent as per the existing provisions of
law including conducting a public consultation. The Answering
Respondent repeats and reiterates that there is no evasion of any
provisions of the EIA Notification, 2006 pertaining to consideration of
applications by MOEF&CC in as much as post April, 2022, none of the
irrigation projects will fall within Category A and all the such projects
need to be considered and appraised by the SEIAA of MOEF&CC.
Therefore, even if the present project envisaged a larger ayacut, the same

would only be within the jurisdiction of the Answering Respondent.

22. With respect to Paragraph 10 of the Appeal, the contents thereof
are denied. The Answering Respondent states that it has perused the
submissions of the Government recorded in Paragraph 7 of the Order
dated 21.09.2022 passed by the Hon’ble High Court and does not find
any factual infirmity or misrepresentation. The project proponent had
disclosed to the Answering Respondent that while the sanction was for
3.5TMC for the sake of administrative convenience, the application was
submitted only for Phase 1 (2.5 TMC) as contemplated therein, which
was the project under implementation to be considered for the purposes
of grant of EC. In the event the project proponent is desirous of
implementing Phase 2 or any other expansion, it would have to apply for
oy
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the requisite permission. In any event, the allegations contained in the
said paragraph are repetitive in nature and have been sufficiently dealt
with hereinabove. It is not out of place to mention that while the said
paragraph refers to a docket order forming part of Annexure the same
has not been enclosed in the Compilation of Documents and therefore,
the Answering Respondent has not been in a position to respond to the

same in the absence of the document.

23. With respect to Paragraph 11 of the Appeal, the contents thereof
are denied. The Answering Respondent states that there is no conflict of
interest whatsoever, much less in the manner portrayed by the

Appellants.

24. With respect to Paragraph 11(i) of the appeal, the Answering
Respondent denies the contents thereof. It is humbly submitted that the
stipulated scheme was for “investigation and construction of the lift
scheme to lift water from GNSS to HNSS” and construction of reservoirs.
It is routine practice for the Government to take decisions on the
representations made by aggrieved persons as it is the duty of a welfare

government to address the needs and problems faced by its citizens.

25. With respect to Paragraphs 11(ii) to (iv) of the appeal, the
Answering Respondent denies the contents thereof. The Answering
Respondent has, in its experience, observed payment of application fees
being made by contractors and there is nothing amiss about such third
party payments. Typically, such payments form part of the
understanding/ contract between the project proponent and the
contractors involved in executing the project, where payments are made
upfront by the contractors and subsequently reimbursed by the project
proponent. It is therefore submitted that the allegations made by the
Appellant against senior government officials, therefore, appears to be

baseless and without material backing.
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26. With respect to Paragraph 12 of the Appeal, the Answering
Respondent states that the contents thereof are a complete
misrepresentation of the conditions mentioned in the EC. Since the
Project Proponent had disclosed that the administrative sanction was
obtained for 3.5TMC but the proposed construction at present for the
Project was only for 2.5TMC, the Answering Respondent had made
assessments pertaining to the specifications for Phase 1. Therefore, the
Answering Respondent has stipulated a condition that the project
proponent must adhere to the specifications mentioned in its application,
i.e., 2.5TMC reservoir servicing an ayacut of 9700 hectares. The
condition does not prohibit the proponent from expanding the project at
a later stage but merely means that if the project proponent is desirous
of increasing the ayacut or cultivable command area, capacity, or
specifications, it must do so only after obtaining prior approval of the

Answering Respondent.

27. With respect to Grounds A and B, the same are denied. The
averments are repetitive in nature and have been sulfficiently addressed

hereinabove.

28. With respect to Ground C, the Answering Respondent states that it
is the appropriate authority for the purposes of assessing the present
project and processing the application for grant of Environmental
Clearance, for the reasons set out hereinabove. The Answering
Respondent states that it is an independent body of MoEF &CC,
Government of India. The Answering Respondent is a 15-member body
with experts from different fields of expertise. The members are
academicians spanning over diverse areas of science including Civil
Engineering, Biotechnology, Biochemistry, Zoology, Bio Sciences &
Sericulture, Zoology, Mining, Chemical Engineering, Pharmaceutical
Sciences and hold important positions in reputed and pioneer education

institutions. The professional qualifications of the members who

o
4 —"
Member Secretary
SEIAA, AP
B



25

constitute the present members of the Answering Respondent are set out
in detail in SO 1848(E) dated 12.05.2021, a copy of which is annexed as

Annexure — 11. To suggest that there has been any use of undue

influence and/ or violation of principles of natural justice is therefore
fallacious and untenable. The Appellant is therefore put to strict proof of
its allegations and is liable to be penalized with exemplary costs for
raising such mala fide allegations against public officials, without any

material basis whatsoever.

29. With respect to Grounds D to F, the same are denied. The
averments are repetitive in nature and have been sufficiently addressed

hereinabove.

30. With respect to Ground G, the Answering Respondent states that
the Appellants have not demonstrated the applicability of the principles
stated therein to the case at hand and therefore, the contents of the said
paragraph do not warrant a specific response. The Answering
Respondent craves leave to make legal submissions in this regard, when

required.

31. With respect to Ground H, the Answering Respondent denies the
contents thereof. The Answering Respondent states that it has granted
the Environment Clearance to the project proponent after duly following
the procedure under law, as has been sufficiently explained hereinabove.
The Appellant has failed to disclose any material particulars regarding
the alleged acts of breach by the Project Proponent, regarding the alleged
failure to take “mandatory environment protection measures”. The
Appellant has sought to raise such unfounded allegations to derail a
public infrastructure project that furthers sustainable development and

attempts to mitigate the impact of climate change.

32. With respect to Ground I, the Answering Respondent denies the
contents thereof. For the reasons and submissions set out hereinabove,

Member Secretary
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the Answering Respondent repeats and reiterates that there is no

necessity for a public hearing for the present project.

33. With respect to Ground J, the Answering Respondent denies the
contents thereof. The allegations therein proceed on the basis of baseless
surmise and conjecture. The allegations pertaining to the requirement of

seismic study have been set out hereinabove.

34. With respect to Ground K, the Answering Respondent states that
the importance of public hearing highlighted by the Hon’ble Supreme
Court of India in Hanuman Laxman Aroskar vs. Union of India is
applicable only to such of those projects that require the public
consultation process under the EIA Notification, 2006 in the first place.
In the present case, the project in question falls within Category B2,
which is specifically exempt from public consultation. Therefore, the
present project does not require public consultation and the principle
sought to be relied upon by the Appellants will therefore not apply to the

present project.

35. With respect to Ground L, the Answering Respondent submits that
the requirement for obtaining data for all individual projects refers to an
express recommendation by the High Powered Committee in the said
case and the directions passed by the Hon’ble Supreme Court of India in
Paras. 118 and 119 of For Green Doon and Ors. vs. Union of India dealt
with failure to adhere to the express recommendations of the HPC. The
observations are not in the nature of general principles of law, as is
sought to be portrayed by the Appellants. In any event, the Answering
Respondent states that it has assessed the impact of the project on the
environment and affected persons, as required under law, and it was
only after being satisfied that the project is environmentally sustainable

that the Answering Respondent has granted the Impugned EC.

/CQ'\-//
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36. With respect to Ground M, the Answering Respondent submits
that the principles laid down by the Hon’ble National Green Tribunal,
Principal Bench in Keystone Realtors Pvt. Ltd. vs. Anil V. Tharthare, as
affirmed by the Hon’ble Supreme Court of India will not apply to the
present case. In Keystone, the Project Proponent, while increasing the
area of the building project, failed to apply under the expansion category
for a fresh environment clearance under Clause 7(ii) of the EIA
Notification, 2006. Instead, the proponent merely chose to amend the
earlier application, thereby circumventing scrutiny of the impact of the
increased area as envisaged under Clause 7(ii) of the EIA Notification,
2006. The Answering Respondent states that the mischief sought to be
remedied by the Hon’ble Supreme Court of India would apply only when
the project proponent begins implementation of Phase 2 by merely
seeking to ‘amend’ the present application or EC instead of applying for
expansion under Clause 7 (ii) of the EIA Notification, 2006. Should the
project proponent apply for the requisite permission under Clause 7(ii),

the issue would not arise.

37. With respect to Grounds N to Q, the same are denied. The
averments are repetitive in nature and have been sufficiently addressed

hereinabove.

38. It is submitted that this respondent craves leave of this Hon’ble
Tribunal to address any further queries that may arise during the course

of proceedings, through an additional counter, if required.
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In the above circumstances, it is humbly prayed that this Hon’ble
Tribunal may be pleased to dismiss the above APPEAL No.56 of 2022
and pass such further or other orders, as this Hon’ble Tribunal may

deem fit and proper in the facts and circumstances of the case and thus

render justice.
M /
Menzb_er Secretary
’}@/ SEIAA, AP
\
Solemnly affirmed Vijayawada BEFORE ME

Andhra Pradesh on

this the 8th day of December 2022 > @5\

and signed his name in my presence Advocate

~/

VERIFICATION

I, Dr. P.V.Chalapathi Rao, S/o Pasala Lakshmaiah, Aged about 53 years,
Member Secretary, A.P State Environment Impact Assessment Authority,
Andhra Pradesh hereby verify that the contents of Para’s of Counter Affidavit
are based on record and information are true to the best of my knowledge and
belief.

Hence, verified on the 8t day of December 2022 at Vijayawada

oy —"

Member Secretary
SEIAA, AP
"/Q//,ﬁ
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Annexure-1
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Annexure-3

Page 1 of 2
MINUTES OF THE REVIEW MEETING HELD ON 08.05.2022 AT 11-00 AM
IN THE CHAMBERS OF THE CHIEF ENGINEER, NTR TELUGU GANGA
PROJECT, TIRUPATI ON ACTION PLAN FOR CREATING SUSTAINABLE
AND RELIABLE SOURCE FOR DRINKING WATER SUPPLY IN WESTERN
PART OF CHITTOOR DISTRICT BY FORMING AVULAPALLI BALANCING
RESERVOIR, UTILISING SELF YIELD RUNOFF FROM LOCAL CATCHMENT
AREA IN THE FIRST PHASE

The Chief Engineer, NTR TGP Unit, Tirupati conducted a review meeting with the
Superintending Engineer of Irrigation Circle, Chittoor, Executive Engineer, Irrigation
Division, Madanapalle along with the field engineers with an objective to work out
action plan for the construction of Avulapalle Reservoir in Punganur Assembly
Constituency in phased manner.

Officers Present:
1.5ri Vijayakumar Reddy,
Superintending Engineer, Irrigation Circle, Chittoor.
2.5ri T.Surendra Reddy .
Executive Engineer, Irrigation Division, Madanapalle
3.Smt. M.Prasanna Kumari,
Deputy Executive Engineer, Irrigation Sub Division, Piler
4.5ri C.Shabareesh Kumar,
Assistant Executive Engineer,
5. Sri O.Bharath Kumar,
Assistant Executive Engineer.
Kk

The Superintending Engineer of the Irrigation Circle, Chittoor and the Executive
Engineer, lIrrigation Division Madanapalle have reported that the formation of
Avulapalle Balancing Reservoir, with a contemplated storage of 3.50TMC in Somala

Mandal of Punganur Assembly Constituency is getting delayed due to litigations raised

by some people in the name of farmers in the Court of Law with an intention to stall

execution of the Avulapalle Reservoir.

The Chief Engineer, NTR TGP Unit, Tirupati has informed that the project is
intended to provide long-term relief to the people and live stock during the times of
drought and famine to assure drinking water whenever scarce and to help in the reversal
of the desertification process by improving environment and ecology of the area. It
would provide drinking water facility to approximately 2.76 lakh people in — Punganur
and Piler Assembly Constituencies. The Chief Engineer has reiterated the priorities of the
Govt in bringing relief at the earliest to the people of chronically drought prone areas by
creating storage and distribution network of drinking water by proposing alternative

reliable action plan.
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Page 2 of 2

The Superintending Engineer, Irrigation Circle, Chittoor has suggested to take up the
construction of Avulapalle Balancing Reservoir in phased manner (Phase one and phase
two) as submitted to the NGT earlier. The Superintending Engineer has reported that the
.run-off yield from self-catchment is estimated at 2.50 TMC, which can be impounded
in the proposed Avulapalle Reservoir. Therefore, it is now proposed to take up the
Avulapalle Reservoir work with storage capacity limiting to 2.50TMC in the first phase
for providing assured drinking water to approximately 2.76 lakhs and 9700 ha of ayacut
and can be improved in second phase with additional storage of 1.00TMC later, based
on the availability of funds and the water from other sources.

of all the concerned

ke up the proposed
s already

The Chief Engineer with due diligence accepted the above view
engineers and on various merits of the proposal, it is construed to ta
Avulapalle Reservoir by taking up execution of works in phased manner a
submitted to the NGT earlier. The first phase of construction shall be for augmenting to
the supply of the drinking water to approximately 2.76 lakh people and 9700ha of
ayacut with a storage capacity of 2.50TMC. The Chief Engineer, NTR TGP Unit directed
the field engineers to expedite execution of the first phase of Avulapalle Reservoir duly
chalking out an action plan for resolving issues, if any, and obtain clearances required for
first phase of the reservoir on top priority so as to achieve the intended objectives of the
Government to supply drinking water to the needy people and water to the

contemplated ayacut under Phase-l.
ju/ a&’/oﬂé—i— :

Chief Engineer,
NTR Telugu Ganga Project,
Tirupati.

8\‘5\"“’”‘/ (gl P 1
Superintending Engineer, Executive® gr}g.in.eer, Deputy Execrt)}f'jv%*ﬁi’f'gineer,
Irrigation Circle, Irriga Division, Irrigation sub Division,

Madanapalle. Piler.

Chittoor.

-j/\N\g,. \j_ﬁ gls [u.,
W gA I Assistant Executive Engineer

Assistant Executive lgngmeer '
Irrigation section , Section No.III., .
Thavanampalle. CWSS Sub Div-2,Chittoor.
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Annexure-4

YEAR WISE OUT FLOWS OF SITHAMMA CHERUVU

S.No Year Outflows in TMC
1 2016 1.427
2 2017 1.876
3 2018 1.427
4 2019 1.876
5 2020 3.447
6 2021 2.889
o\

Superintending Engineer
Irrigation Circle
Chittore
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Annexure-5

Printed Date: Wednesday, June 23,2021

Notification 14th August 2018 - S.0. 3977(E)

I Ho o TA0-33004/99 REGD. NO. D. L.-33004/99

Che Gazette of Iudia

STHTYRUT
EXTRAORDINARY
AT [[—EUE 3—3T-WUS (ii)
PART II—Section 3—Sub-section (ii)

IR | YehRtiyTa
PUBLISHED BY AUTHORITY
9. 3181] ¢ faoell, WG, SATE 14, 2018/ STEUT 23, 1940
No. 3181] NEW DELHI, TUESDAY, AUGUST 14, 2018/SHRAVANA 23, 1940

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 14th August, 2018

S.0. 3977(E).— Whereas, by notification of the Government of India in the erstwhile Ministry of Environment
and Forests vide number S.0.1533 (E), dated the 14th September, 2006 issued under sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government directed that on and from the date of its publication, the
required construction of new projects or activities or the expansion or modernisation of existing projects or activities
listed in the Schedule to the said notification entailing capacity addition with change in process or technology or product
mix shall be undertaken in any part of India only after prior environmental clearance from the Central Government or as
the case may be, by the State Level Environment Impact Assessment Authority, duly constituted by the Central
Government under sub-section (3) of section 3 of the said Act, in accordance with the procedure specified therein;

And whereas, the said Ministry has received requests, for delegation of more powers to State Environment
Impact Assessment Authority (SEIAA) and District Environment Impact Assessment Authority (DEIAA) with respect to
grant of Environment Clearances;

And whereas clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 provides that,
whenever the Central Government considers that prohibition or restrictions of any industry or carrying on any processes
or operation in any area should be imposed, it shall give notice of its intention to do so;

And whereas, a draft notification for making amendments in the Environment Impact Assessment Notification,
2006 in exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986 was published, vide number S.0.3933 (E) dated the 18th December 2017, inviting objections and suggestions from
all the persons likely to be affected thereby, within a period of sixty days from the date of publication of said notification
in the Gazette of India;

And whereas, copies of the said notification were made available to the public on 18th December 2017;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government;

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3
of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the Environment
Impact Assessment Notification, 2006 namely:-

In the said Notification, in the SCHEDULE, for item 1(a), 1(c), and the Schematic Presentation of Requirements
on Environmental Clearance of Minor Minerals including cluster situation in Appendix-XI and entries relating thereto,
the following item and entries shall be substituted, namely:

Project or Activity Category with threshold limit
A I B Conditions if any
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Mining, extraction of natural resources and power generation (for a specitied production capacity)

projects

(ii) Irrigation
projects

power generation;

(ii) = 50,000 ha. of culturable
command area

hydroelectric power generation;

(ii) > 2000 ha. and < 50,000 ha. of
culturable command area.

Irrigation Requirement of
system EC

(a) Minor | Exempted
Irrigation

system (< 2000

Ha)

(b)  Medium | Required to
irrigation prepare EMP and
system (> 2000 to be dealt at
and < 10,000 f;‘e“’gofy*;"e' B,
ha.)

@ [¢)] A3) @) [©)]
1(a) (i) Mining of | > 100 ha. of mining lease area | < 100 ha of mining lease area in | General Conditions shall apply
minerals in respect of non-coal mine | respect of non-coal mine lease. except:
lease. (i) for project or activity of mining of
minor minerals of Category ‘B2’ (up to 25
> 150 ha of mining lease area | < 150 ha of mining lease area in| ha of mining lease area):
in respect of coal mine lease respect of coal mine lease.
(ii) for project or activity of mining of
Asbestos mining irrespective minor minerals of Category ‘B1’ in case
of mining area. of cluster of mining lease area; and
(iii) River bed mining projects on account
of inter-state boundary.
Note:
(1) Mineral prospecting is exempted;
(2) The prescribed procedure for
(ii)Slurry environmental clearance for mining of
pipelines  (coal, minor minerals including cluster situation
lignite and other is given in Appendix XI;
ores) passing | All projects.
through national
parks /
sanctuaries / coral
reefs,
ecologically
sensitive areas.
1(c) (i) River Valley [ (i) = 50 MW hydroelectric| (i) = 25 MW and < 50 MW

General Condition shall apply.

Note:-

(i) Category ‘B’ river valley projects falling
in more than one state shall be appraised at
the central Government Level.

(ii) Change in irrigation technology having
environmental benefits (eg. From flood
irrigation to Drip irrigation etc.) by an
existing project, leading to increase in
Culturable Command Area but without
increase in dam height and submergence,
will not require amendment/ revision of
EC.

Notification 14th August 2018 - S.0. 3977(E)



http://ismenvis.nic.in/userlogin.aspx?Page=MoEFCC_Notification14th%20August%202018%20-%20S_O_%203977(E).pdf&file=pdf
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Annexure-6

It 4. S1.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

G1.50.-31.Te1.-31.-20042022-235241
CG-DL-E-20042022-235241

AETETIOT
EXTRAORDINARY
AT 11— 3—I9-GUe (ii)
PART I1—Section 3—Sub-section (ii)

T F THAT
PUBLISHED BY AUTHORITY

. 1795] 7% faeett, qaaT, 18 20, 2022/47 30, 1944
No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944
T, A 3R TAGTY IRAAT G

T feeett, 20 arder, 2022

FLAAT. 1886().—F=1T ALEH TATEXT AT ad TaRT F q@adl #ared § qIEe (J3&0)
gfarfa=rm, 1986 it =T (3) T IT-UTT (1) 3T IT-LUTT (2) F T (v) F A7 Ta=1 ai=FFT FT TR e
g0, T FHTATT [Heieor Afeg=mr, 2006 (& =89+ T8 T27q S3MeU Afeg=T, 2006 Fgr T4T 8),
TRATSTHTAT T HIATT T % 70 F qATa<oitT J{T SAHATIF a7 6 o7, §eaT #1.37.1533(3), aira
14 RrdaT, 2006 FTT THIIAT HT g

AT ST T FHTATT [Freaieor Gfeor (Tasarsun) 7 T a7 @ & qefia a+ft ywarat &
forT garteor J9ET (B4T) 9¥ A= i e & forw gamfSra aftedi F7 TN #3215 F T T
TATET ATAG=AT, 2006 F FTATEIAT o [oIT TATALOT (F2eAT) AferfaaH, 1986 HT amer 3 it IT-4meT (3) F
ERIERERIR RIS

SIY TTST TATA0T FHTHATT (07 ITTETor § qaia<or S qediad Tiohar # foeer 45 auf §
TTH AGAT VT AT ¢ ST ToF &I 9% I 19207 Hedl TEqrai & Foe 3 qreasft e & forw afiaer
e & HTLTH F T a9 F a1 HiT QA T g;

T FETT ALHIT T T UL HSRT il TEET % o7 qa7a<or /(<1 TRt &1 i fEshaisd Hiear
ATFTF qHAA ¢,

AT oS & A H, GRAT ISR & #gadqul adl & a1 T Tl i 9T Agd o
TETAT Tad @ il TRASATSN AT T T 9T AT oA (AT ST T@T &, S sl Jeae Teid qeem
FRrarett 1 e § TEd gu FET B & GoATHRA FAT AG9TF THAA! ;5

2770 G1/2022 1)
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AT AT, FErT TR, T (F@eeon) Faw, 1986 F =w 5 % Iu-fAaw (4) F =7y uteq
TATFLIT (FLEA0T) ATAHTH, 1986 (1986 FT 29) Fit &1 3 FiT IT-ATT (1) T IT-LTT (2) F & (v) FIT
Y& ATRIT T AN FId g0 376 (HIAT 6 =a7 5 % I9-[F97 (3) F @ (F) % Al Arfed & e &
THATH FA o THTd, AhRd H AT TCHTE hl qehTel | qIae0 U a9 §ATAT il ATag=aT deqis
FAT. 1533(3), A 14 Fawa, 2006, ATeE=aT § Fafeed i qered Hdl g TAqQ-

I ATEEAAT H-
(1) T2 4 ¥, IT-977 (iii %) F T 97, FEfafed w@r S, i -

(iii %) TTFTT TET T GHRF T GTAT F5T & qal9T & I7T 975 #2019 X FIRT THSFHT Sid HgTATT,
TFHIAF STIRTS TET AATTITFATIH  FIXOT UHT Ja7 ‘G TRIITATS 1 ATEGIET 397 747 & a1 THT
FIIFAT T FHIHT IT [F917 7 T TRITTATSN # SEfIT TG 3 FFFT [FATHATIT FT GTET FI7 &
I it 29 SITEg=aT H TAT STaH197 THI-G97 & FA19% [@FF1ad & ST GHI-T77 97 597 G99 7 T97-
HTIFHIIT FTAZEST F1 T FXAT &, 75 F%1T T< T2 J777 '@ TRIISTATSH & &F § 3471 337 ST70777;
(2) ST H, -

(i) 1= 1(F) * T, -

(F) =9 (3) #, -

(F) I-FEAT @A T & qag § "> 100 FAT @A9 qgT &= & T 97, Haferfad w@r S,
FAT: -

"I F AATAT A T G GAA Tg % Ha4 H >250 HAT GeAA Tl &

(@) ">150 gFAT" AT, 3o 3T FAT F T 9T, "> 500 gFIL" WA, Aehs AT &AL T SATU,
(@) =& (4) ¥, -
(F) I-FHFAT T % Hag H <100 FFAT GAT TST & o £ TT,
Ter", eferiad Ta@r ST, i -

"TH GIAT GAT 921 # 9 H TH G 2T GF FT FIA F AT AT THT Gl AT 97 &
T T <250 §F2TT G TGT &7

(@) "<150 TFAT" F TATHI, FRT T FALN & TIH I "<500 FHAT" F WA, 3 3T T @
ST,

(i) &= 1(37) F ATEA, -
(F) =9 (3) , -

(F) 77 FEAT (i) |, "> 50 TTATe, WAHT, ST f¥ A& ok T g "> 100 WATATE "WV, M
T AT T AT,

(&) 9 | (i) Y IEE qated yratsat w1 g e s,
(@) =9 (4) ¥, -
(F) %9 FEAT (i) |, "<50 AITATS’ T, 37 T AT F T UL, "<100 TTETE’ TATF, 3Ahs 3T AT
T ST,
(@) 7/ e (i) ¥, -
(1) "$fT <50,000 FFAT" oTx, Welieh 3T 3 T ATT AT JTUAT;
(Il) &g () § FToft &, "8 <50,000" 9T5=, TAF ST S T AT FHAT SO, |
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[en Nl enN

(1) &9 (5) |, FH GE&AT (i) & TATq, Fetered wF § T e ST ST, o791 -
"(ifi) STT-TTSHNT GET & GFET [Aa78 TRIITATSH 7T Godiw7 F21T &7 7¢ 91 & g & faa7 (337
e
(iif) 72 1(=r) ¥ =T,
(F) T (3) ®, "> 50 HAITATS" WAL, AT AT FeALT o T 9, "> 100 W1 TR, el 3T Teq<d
T L@ ST,
(@) F9 (4) |, "<50 Tt T, 3 T AL F T 4T, "<100 A" T, A MY AT @
ST,
(iv) 9% 2(F) F 919, -

(F) TG (3) |, ">1" TAThT ST 37 F 9 9L, ">2.5 "l 3T 3 T TGT STUAT;

(@) T (4) H, "<1" TAThT ST 3FF F T 9T, "< 2.5" YT T 3 T AT,

(M) &9 (5) H, e & % wEa, Feferied G sia:eamoa B S, st -

"GAT GZT GF & HIGT [RAT §ears 7#al & Gre HIFT HITAT GAT TIRATTATHA B FITAT AT
TRITTATIN % [T [Fer@TT 14T # SIqa1% #2019 &7 97 757 &7 7%, FIEI1d, [@FF17 #37 T

STTRT TRITI
(v) 9= 2 (&) % 979, -
(F) =97 (3) |, A wfafeat v o e srosm;

(@) =9 (4) ¥, "<0.5 faferam iy F1 Ieraa" T, o, T2 T AT F T 9T, A "o
g oS, afsReer i g ux e T feAT ores T S,

() =G (5) #,fFr=rm 970 % wea, Feferted = war s,
AT -

"o o ATHEET SHAT F AT UhIFd @ad TRASHATG G 987 &7 9T Head &7 97 fFEw
ToRaT STTAT T AT TR, 5T T, @A IRATSHTE & forT fEeeme /9T & qam”;

(vi) I 7 (F) F 919, -
(F) T (3) ®, "aft TSI areai o T 9% "qHT T2 TS0 9761 T S0,
(@) =9 (4) ", Feferfaa siaefud T s, srriq; -
"qHT faEa ARG, E gars atgat | gttt 8, S arrsasd ITART & forg g1
[, &, 9T 3-22/10/2022-4T, 1]
=T, FeiTd FHTL AT, HI<H Ti=d

fooqur: g SAfEg=EET WA F TSI, ST, 9, @2 11, 3U-ET (i), €T #1.8. 1533(3), aE
14 fod=e, 2006 FTT T ¥ T2 off v srfeREET dear Frar. 1807(s), ariE 12 31,
2022 gy sifaw Ferres & T o |
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th April, 2022

S.0. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment
and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3)
of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.0.1533 (E), dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Impact Assessment Authorities (SEIAAS) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B;

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level,

And whereas, as on date, category ‘B’ projects, relating to national defence and strategic
importance with significant element of security involvement are also being appraised at the State level
which, the Central Government deems it necessary to be appraised centrally taking into account national
security concerns;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby
makes the following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, number S.0. 1533 (E), dated the 14th September, 2006, namely:-

In the said notification,-
(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:-

(iii a) Such Category ‘B’ projects, relating to the National defence or strategic or security importance or
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters
or to promote environmentally friendly activities under National Programmes or Schemes or Missions or
such projects which are inordinately delayed beyond the stipulated timeline as laid down in this
notification and also meet the criteria as laid down in this regard from time to time, shall be considered at
the Central level as Category ‘B’ projects;

(2) in the Schedule,—
(i) against item 1(a),—
(a) in column (3),—

(A) for “>100 ha. of mining lease area in respect of non-coal mining lease”, the following shall
be substituted, namely:—

“>250 ha mining lease area in respect of major mineral mining lease other than coal”;

(B) for the symbol, figures and letters “> 150 ha”, the symbol, figures and letters “> 500 ha”
shall be substituted;

(b) in column (4),—

(A) for “< 100 ha of mining lease area in respect of non-coal mine lease”, the following shall be
substituted, namely:—

“All mining lease area in respect of minor mineral mining leases and < 250 ha mining lease area
in respect of major mineral mining lease other than coal”;
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(B) for the symbols, figures and letters “< 150 ha”, the symbols, figures and letters “< 500 ha”
shall be substituted:;

(ii) against item 1(c),—
(a) in column (3),~

(A) in serial number (i), for the symbols, figures and letters “> 50 MW?”, the symbols,
figures and letters “>100 MW” shall be substituted;

(B) serial number (ii) and the entries relating thereto shall be omitted;
(b) in column (4),—

(A) in serial number (i), for the symbol, figures and letters “< 50 MW”, the symbol, figures
and letters “< 100 MW" shall be substituted;

(B) in serial number (ii),~
(D) the word, symbol and figures “and < 50,000 ha.” shall be omitted;

(II) in point (c) in the table, the word, symbol and figures “to < 50,000 shall be
omitted,

(c) in column (5), after serial number (ii), the following serial number shall be inserted,
namely:—

“(iii) Irrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;

(i) against item 1(d),~

(@) in column (3), for the symbols, figures and letters “> 50 MW?”, the symbols, figures and letters
“>100 MW? shall be substituted;

(b) in column (4), for the symbol, figures and letters “< 50 MW”, the symbol, figures and letters
“< 100 MW” shall be substituted;

(iv) against item 2(a),—

(a) in column (3), for the symbols and figure “>1", the symbols and figures “> 2.5 shall be
substituted;

(b) in column (4), for the symbols and figure “<1”, the symbols and figures “< 2.5” shall be
substituted:;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central level or State level, as the case may be, as per the extant threshold for coal
mining projects.”;

(v) against item 2 (b),—
(a) in column (3), the existing entries shall be omitted;

(b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput”, the
words “All mineral beneficiation projects irrespective of the procedure for beneficiation” shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated mining projects with beneficiation plants located within mining lease area shall
continue to be considered at Central level or State level, as the case may be, as per the extant
threshold for mining projects.”;

(vi) against item 7 (a),—

(a) in column (3), for the words “All projects”, the words “All new projects” shall be substituted;
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(b) in column (4), the following shall be inserted, namely:—
“All expansions projects, including airstrips, which are for commercial use.”.
[F. No. 1A3-22/10/2022-1A.111]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.
Note : The principal notification was published in the Gazette of India, Extraordinary, Part Il, Section IlI,

sub-section (ii), vide, number S.O. 1533(E), dated the 14th September, 2006 and was last amended,
vide, the notification number S.0. 1807(E), dated the 12th April, 2022.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. o "

VERMA
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Water Resources Department - “Investigation and Construction of Lift Schemes to
lift water from GNSS to HNSS” - Administrative Approval - Accorded - Orders -
Issued.

WATER RESOURCES (PROJECTS.III) DEPARTMENT

G.0O.RT.No. 444 Dated: 26-08-2020.
Read the following:

1) | From Chief Engineer (P), Kadapa Lr. No:CE(P)/WRD/KDP/TS2/ Chakrayapet/
2020 / Dt:30-05-2020.

2) | From the Engineer-in- Chief (I), Vijayawada Letter No.ENC (I)/DCE (GDS)/0T2/
AEE5/CHAKRAYAPETA LI SCHEME, Dt:17.06.2020.

3) | From the Chief Engineer (P), Kadapa, Lr.No: CE(P)/WRD/KDP/TS2/
Chakrayapet/2020, Dt:20.07.2020.

&&&&
ORDER:

In the letter 1st read above, the Chief Engineer (P), Kadapa has requested
the Government to accord administrative approval for the estimate for the work
“Investigation and Construction of Lift Schemes to lift water from GNSS to HNSS”
for an amount of Rs.5139.00 Crores.

2. In the letter 2nd read above, the ENC (I), Vijayawada has requested the
Government to consider the replies of the Chief Engineer(P), Kadapa letter
dated:20.07.2020 while according administrative approval for the subject work.

3. Government after careful examination of the proposal of Chief Engineer (P),
Kadapa, hereby accorded administrative sanction for the work “Investigation and
Construction of Lift Schemes to lift water from GNSS to HNSS” for an amount of
Rs.5036,00,00,000/- (Rupees Five Thousand and Thirty Six Crores only) in
relaxation of FRBM norms subject to condition that the CE has to ensure the
following before according technical sanction:

i) | The correctness of quantities, leads, rates and data proposed in the estimate.

i) | Approved Desighs and drawings by competent authority have to be obtained
i.e., CE, CDO

iii) | Detailed estimates have to be obtained for each of the components/items of
the proposed LS provisions.

iv) | As per the revised Sand Policy of the Govt. the Sand rate have to be adopted.

v) | The Present proposal shall not overlap any other works/packages.

vi) | As per GO Ms No.11, dt.11.2.2020, the Seigniorage charges have to be worked
out and shown in the abstract as LS provision.
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4, The above expenditure is debitable to the HOA:4700 Col on Major Irrigation -
01 Major Irrigation (Commercial) — MH 133 SKD GNSS - GH 11 State Development
Schemes - SH 27 - 530 Major Works/531 Major Works.

5. The Chief Engineer (Projects), Kadapa shall take further action accordingly.

6. This order issues with the concurrence of Finance (FMU.WR.II) Department
vide their UO No. FINO1-FMUOMRAS(WR2)/186/2020-FMU-WRII,Dated:15-08-2020.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

ADITYA NATH DAS, IAS
SPECIAL CHIEF SECRETARY TO GOVT
To
The Chief Engineer (Projects), Kadapa.
Copy to:
The ENC (I), Vijayawada.
The Director of Works & Accounts, Vijayawada
The Finance (FMU.WR.II) Department
The PS to Minister (WRD)
The PS to Special Chief Secretary (WRD)
File No ICD01/MJIR/267/2020-PROJECTS-III(1155189)
SF/SC

//FORWARDED :: BY ORDER//

SECTION OFFICER



CINTRAL DESIGNS ORGANISATION

WATER RESOURCES DEP, NT-AP

Annexure-8

SAFETY CONSIDEDRATIONS IN EARTH BUND OF AVULAPALLI BALANCING RESERVOIR
CONSIDERING EARTHQUAKE CONDITION

Avulapalli Balancing Reservoir is proposed near Avulapalli (V), in Somala (M), of Chittoor District.

The proposed project location is at Longitude 78° 28°28.68"E and Latitude 13° 24’5.40”N.

As per the project site location, the dam falls-under Seismic Zone- Il of seismic zones of India map
which has the horizontal coefficient of 0.06 with Importance factor of 3 as per IS: 1893-1984(PART- 1)

“Criteria for earthquake resistant design of structures”.

The Design / Stability analysis of Earth bund i§ finalized considering various loading conditions
including earthquake condition for steady seepage on downstream and reservoir full on upstream in line
with provisions in Appendix A(clause 5.1.1) of IS 7894-1975 duly adopting minimum desired factor of safety
value.  The design seismic forces are computed on the basis of importance factor of the structure and its
soil foundation system. The factor of safety values obtained for steady seepage with seismic condition is
1.518 and for sudden drawdown with seismic condition is 1.197 against the minimum desired value of 1.0

which implies that the earth dam designed is very much safe against seismic force.

As the project site falls under seismic Zone-Il which has the lowest horizontal seismic coefficient of
0.06 and in the stability analysis the influence of seismic load is already considered, approval of seismic
design parameters separately by Central Water Commission and National Commission of Seismic Design

Parameters (NCSDP) is not required and need not be considered.

Further it is pertinent to state that, Central Designs Organisation of Water Resources Department
of Government of Andhra Pradesh is an 1S0-9001-2015 accredited organisation which is an apex
body for approval of designs and drawings pertaining to Irrigation structures taking up by the
Government since 1978 which has dealt with various challenging designs right from major

dams/reservoirs to irrigation structures network which are functioning very well since their

operation.

Encl: Seismic Zone Map \—/\Q@L/\v ,/
‘l/)oz ;A

Chief Engineer, }/
Central Designs Organisation,
Vijayawada.
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MAP OF INDIA
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Annexure-9

SITE INSPECTION REPORT OF MUDIVEEDU BALANCING RESERVOIR,
NETHIGUNTAPALLI BALANCING RESERVOIR AND AVULAPALLI
BALANCING RESERVOIR IN CHITTOOR DISTRICT WITH RESPECT TO O.
A. NO. 137 OF 2021 (SZ) IN THE MATTER OF GUTHA GUNASEKHAR AND

ORS. VS UNION OF INDIA AND ORS.
1.0 Preamble

The Hon’ble National Green Tribunal (NGT), Southern Zone (SZ) vide order
dated 29.11.2021 in O.A. No. 137 of 2021 (SZ) in the matter of Gutha
Gunasekhar and Ors. Vs Union of India and Ors. has issued the following
directions:

“3 The learned Senior Advocate appearing for the State of Andhra Pradesh
submitted that a perusal of Environmental Clearance (EC) will go to show that
it is not for completion of the work, but for starting the construction work. After
the Environmental Clearance (EC) were obtained, due to passage of time and
also change of circumstances, they feel that it is not profitable and feasible to
have independent projects, instead they want to have a combined project
together with some modifications, for which, certain preliminary investigation
has to be conducted and that is only undergoing, which includes preparation of
Detailed Project Report (DPR).

3. The MoEF&CC is the authority to come with a reply statement regarding the
action of the State of Andhra Pradesh, whether it is proper or not, in view of the
allegations made by the applicant.”

In compliance to above, MoEF&CC, New Delhi vide letter no. L-
11011/17/2021-IA-I(RV) dated 09.12.2021 has requested Integrated

Regional Office (IRO), Vijayawada to verify the factual -
; ’ status of all
made in O.A. 137 of 2021 (SZ). egations

In compliance to above directions, Dr. Suresh Babu Pasupuleti, Scientist ‘D’

f1tom. Ministry’s Integrated Regional Office (IRO), Vijayawada has conducted
site msPecﬁon of Mudiveedu balancing reservoir, Nethiguntapalli balancin
reservoir and Avulapalli balancing reservoir in Chittoor District or%
26.12.2021. During the visit, the following officials were present:

Officials from HNSS Project:

1. Sri. K. Harinarayana Reddy, Chief Engineer, NTR TGP Tirupati.

é‘»ﬁ_\ Page 1 of 13
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2. Sri. P. Vijay Kumar Reddy, Superintending Engineer, Irrigation Circle,
Chittoor.

3. Sri T. Surendra Reddy, Executive Engineer, Irrigation Division,
Madanapalle.

4. Sri G. Suresh Babu, Deputy Executive Engineer, Irrigation Sub-
Division, Thambalapalli, Madanapalli.

5. Sri. S.Gane Naik, Deputy Executive Engineer, Irrigation Sub-Division ,
Punganur.

6. Smt M. Prasanna kumari, Deputy Executive Engineer, Irrigation sub -
Division, Pileru.

7. Sri P. Nagendra, Assistant Executive Engineer, Irrigation Section,
Mulakalacheruvu.

Officials from GNSS Project:

1. Sri S.C. Ramu Naik, Executive Engineer, NTR TGP Division No.1,
Kadapa.

2. Sri E. Saradhi, Deputy Executive Engineer, NTR TGP Sub Division No.
4, Pulivendula.

3. Sri. Y. Pradeep Reddy, Assistant Executive Engineer, NTR TGP Sub
Division No. 4, Pulivendula.

4. Sri. S. Arif Basha, Assistant Executive Engineer, NTR TGP Sub Division
No. 4, Pulivendula.

2.0. Existing GNSS and HNSS Projects
2.1. Galeru Nagari Sujala Shravati (GNSS) Project

The Galeru Nagari Sujala Shravati (GNSS) Project is contemplated for
providing irrigation to 2.60 Lakhs in two districts of YSR Kadapa and Chittoor
duly utilizing 38 TMC of surplus flood water from Krishna river out of which

10.87 TMC of water is allocated for irrigating contemplated ayacut of 1,05,000
acres in Chittoor district.

The Environmental Clearance (EC) has obtained to the GNSS Project vide
letter no. J-12011/18/2006-IA-1 dated 21.06.2006 for drawl of 38 TMC of
surplus flood water from Krishna river to provide irrigation facilities to 2.60
Lakh acres in two districts of Kadapa and Chittoor.

@ u'-'ﬂ'\ Page 2 of 13
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2.2. Handri Neeva Sujala Shravanti (HNSS) Project

The Handri Neeva Sujala Shravanti (HNSS) Project Project is contemplated for
providing irrigation facilities of 6.025 lakh acres in the four drought prone
Districts of Rayalaseema i.e., Kurnool, Anathapur, YSR Kadapa and Chittoor
Dist, duly utilizing 40 TMC of flood waters of Krishna River out of which 9.29
TMC of water is allocated to Chittoor District for irrigating contemplated
ayacut of 1,81,400 acres.

The Environmental Clearance (EC) is obtained to the HNSS Project vide letter
no. J-12011/10/2006-IA-1 dated 08.05.2006 for utilization about 40 TMC of
flood water for providing irrigation facilities of 6.025 lakh acres in the four
Districts of Rayalaseema i.e., Kurnool, Anathapur, YSR Kadapa and Chittoor

Dist.

Details of implementation status of both GNSS and HNSS projects area as
follows:

Name of Water Ayacut Ayacut
1\?; the NalI)I;: tlc.)ifctthe allocation | Contemplated | Created
" | Project in TMC in Acres in Acres
Kurnool 5.320 80,000 45,300
HNSS | Ananthapur 22.91 3,08,500 6,000
1 | PROJECT Kadapa 2.48 32,600 21,785
Chittoor 9.29 1,81,400 14,250
40.00 6,02,500 87,335
9 GNSS K
PHASE-I adapa b i 35000 4,000
3 GNSS Kadapa 120000 0
PHASE-II Chittoor 10.87 1,05,000 0
38.00 2,60,000 4,000

It h.as be.en informed that the ayacut contemplated both in GNSS and HNSS
projects is yet to be realized and the tail end areas are not even getting th
wa'ter -requjred for drinking. To meet the drinking, domestic Industrialgang
?mgatmn needs in the most backward and chronically drougl,lt pone areas, it
1s proposed to inter connect both this projects to complement each other i

3.0. Proposed Scheme

"ll‘he: two l?rojfacts (HNSS & GNSS) are under execution at different stages in
arious districts of Rayalaseema. However, Chittoor district is not able to get

Page 3 of 13
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its legitimate allocated share of water and thus could not develop ayacut.
Further the Chittoor District is not having any potential perennial river to
meet its needs which necessitated the present proposal to supplement the
water.

It has been stated that the proposed ayacut in Chittoor District could not be
achieved through GNSS Project due to urbanization of canal alignments,
ayacut areas and Reserve Forest lands required for GNSS Main Canal, which
necessitated to complete the present interlinking. The Proposed ayacut under
HNSS in Chittoor Dist could not be achieved due to insufficient carrying
capacities of HNSS Canal System and inadequate storage facilities.

It has been stated that the present proposal is interlinking of HNSS & GNSS
Projects which are included in Para 10 under Article 11 of A.P State
Reorganization Act, 2014 as ongoing projects proposed for utilizing the flood
water of Krishna river as per the right bestowed on the state of Andhra
Pradesh by KWDT-1.

The Government of Andhra Pradesh vide G.O. Rt. No. 444 WR (Projects III)
Dept., dated 26.08.2020 has accorded administrative approval for Rs.
5036.00 Crores for the work "Investigation and Construction of Lift Schemes
to lift water from GNSS to HNSS".

It is proposed to supply water to tail end reaches of HNSS in YSR Kadapa and
Chittoor Districts by diverting 2000 cusecs of water from KM 56.00 of
G.N.S.S. Main canal.

The proposed GNSS-HNSS Lift Scheme is envisaged to provide irrigation water
to enroot tanks originating at Km 56.000 on GNSS Main Canal near Pamuluru
village to culminating at Punganur Branch canal at Km 79.600 near
Jagadamvaripalle of Mulkalacheruvu mandal besides filling of Kaletivagu
Reservoir, Veligallu Reservoir, Srinivasapuram and Adavipalli Reservoir.

The main aim of the proposed GNSS-HNSS Lift Scheme is to provide irrigation
water to contemplated ayacut to tail end of HNSS Project in Chittoor district
and upland and remote areas in YSR Kadapa district.

Thg land acqui§ition required being taken up as per norms under Right to
Fair compensation and Transparency in Land Acquisition Act 2013.

The_ deta_jled flow diagram of HNSS, GNSS and Lift Scheme of HNSS&GNSS
projects is enclosed as Annexure-1. The colour codes are as follows:

Page 4 of 13
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Green - HNSS Project
Blue - GNSS Project
Red - Proposed Lift Scheme project

The said Lift Scheme is designed to serve for stabilization of ayacut of
2,91,000 acres in the mandals of Chakrayapet, Ramapuram, Lakkireddipalli,
Rayachoty, Veeraballi, Sundupalli etc., in YSR Kadapa district and
Thamballapalli, Peddamandyam, KV Palle, PTM, B.Kothakota , Mandanapalli

etc., in Chittoor district.

As the water dependability is more in HNSS Project, the tail end reaches are
unable to get water in HNSS Project and the scheme is proposed to serve
contemplated ayacut under HNSS Project with less cost and more effective.

The GNSS-HNSS Lift Irrigation Scheme is proposed mainly with MS Pressure
Mains (MS Pipes), which are placing at an average depth of 1.20 m (shallow
depth) below ground level and then refilling the trench with excavated soils to
its original profile, so that there would be no effect on environment.

The system Reservoirs namely Veligallu; Srinivasapuram and Adavipalli
Reservoirs are the existing rescrvoirs and it is proposed to impound the said
reservoirs with lifted GNSS waters.

The Kaletivagu Reservoir; Kallurupalli tank and Nayunicheruvu tanks are
also the existing small tanks. By impounding the said tanks and Reservoirs
with GNSS Lifted waters, there would be no impact on environment. Further,
neither any one of the villages nor habitation is being effected in lieu of
proposing GNSS-HNSS Lift Irrigation Scheme.

By utilizing 2000 Cusecs of GNSS waters from Km 56.000 of GNSS Main
Canal by means of lift, it is made feasible to serve drought affected areas of
YSR Kadapa and Chittoor district besides providing drinking water facilities
and to tail end ayacut of HNSS Scheme.

4.0. Observations during Site Inspection

The undersigned has visited the following reservoirs on 26.12.2021:

1. Avulapalli Reservoir

2. Mudivedu Reservoir

3. Nethiguntapalli Reservoir
4

. Pedderu

Page 5 of 13
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5. Narayanacheruvu Reservoir

As per the discussions held, the details of each reservoir are as follows:
4.1. Avulapalli Reservoir

The Avulapalli balancing reservoir is proposed across the stream of
Seethamma Cheruvu Vanka Near Avulapalli (V) in Somala (M) of Chittoor Dist.

The source of water for Avulapalli balancing reservoir is by gravity from the
existing HNSS Punganur branch canal at km 210.00 to draw 3.5 TMC of
water.

Land Acquisition: total extent of land required is 1300 acres out of which
private land is 607 acres and Government land is about 693 acres. There is
no requirement of Forest land for the reservoir.

Resettlement and Rehabitation: Bireddipalli and Devalakuppam, H/O of
Devalakuppam (V) in Somala (M) in Chittoor Dist. will be affected due to

formation of Avulapalli balancing reservoir.

The satellite image of the reservoir is as follows:

Seethamma Laké

Sty 8
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Photographs taken during the visit of Avulapalli balancing reservoir is as
follows:

780

zAQLLE BUNGR- wso*rscrgo FOREST '
~Open mixedjungle /i~
N

GOVERNAMENT OF ANDHRA PRADESH
WATER RESOURCES DESARTMENT
PROJECT JAVULAPALLE BALANGING RESERVOIR
TITLESINDEX MAP OF PROP AVULAPALLE BR

No.:[AVULAPALLE BR/Index
* Checked Subanied By | Examtned ed

/ N W,QMWAE[ CET S )
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4.2. Mudivedu Reservoir

The Mudivedu reservoir is proposed near Mudivedu (V) in Kurabalakota (M)
of Chittoor District.

The source of water for Mudivedu balancing reservoir is by gravity from the
existing HNSS Punganur branch canal (proposed to enhance the present
water carrying capacity of 380 cusec to 1180 cusecs by widening) at Ch:
125.400 to 2.00 TMC of water.

Land Acquisition: total extent of land required is 1123 acres out of which
private land is 867 acres and Government land is about 256 acres. There is
no requirement of Forest land for the reservoir.

About 190 houses in Kothapalli, Diguvaseethevaripalli, Dinnemedapalli, H/o
of Pitchalavandlapalli of Kurabalakota (M) and Choutakuntapalli H/o
Kotavuru (V) of B. Kothakakota (M) will be affected by the formation of
Mudivedu balancing reservoir.

The satellite image of the reservoir is as follows:
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visit of Mudivedu balancing reservoir is as

Photographs taken during the

follows:

INDEX MAP OF PROPOSED MUDIVEEDU BALANCING RE
e =S AT s e ) = P70

Index map of Mudiveedu balancing reservoir is as follows:
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4.3. Nethiguntapalli Reservoir

Nethiguntapalli balancing reservoir proposed across the stream of
Yathalamma Cheruvu vanka near Nethigulapalli (V) in Punganur (M) of
Chittoor Dist.

The source of water for Nethiguntapalli balancing reservoir is by lift from the
existing HNSS Punganur branch canal at Km 180.400 to draw 1.00 TMC of
water,

Land Acquisition: total extent of land required is 867 acres out of which patta
land is 181 acres and the remaining 686 acres are road, gutta, kaluva, kunta,
pasalamethi bhoomi, grama kantamu. There is no requirement of Forest land
for the reservoir.

About 30 houses of Yetigadda Kammavaripalli village of Mittachinthavaripalle
Grama Panchayath in Punganur Mandal of Chittoor Dist. will be affected by
the Nethiguntapalli balancing reservoir.

The satellite image of the reservoir is as follows:

T
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4.4. Pedderu and Narayanacheruvu Reservoirs

In addition to above three reservoirs, the undersigned also visited Pedderu
aphs taken during the visit are

and Narayancheruvu resrrvoirs. The photogr

as follows:

taken during the visit of Pedderu is as follows:

Photographs

Photographs taken during the visit of Narayanacheruvu Reservoirs is as

follows:

5.0. Conclusions

{‘\sf per ttl1e obserfrations made during site inspection, discussions held and
in c:irmatmn provided by Project Proponent, the following conclusions were
made:

’.I‘he proposed scheme of Interlinking of HNSS & GNSS Projects by Lift scheme
is under planning and DPR preparation stage.

éﬁ&. Page 12 of 13
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The allegations made by applicant in O.A. No. 137 of 2021 (SZ) were the
drilling activities for testing of soil strength which is a part for preparation of
Detailed Project Report (DPR) of each reservoir.

As per the discussions held, it has been obsetrved that the activities taken up
at Avulapalli balancing reservoir are for preparation of DPR and during the
day of inspection, no sign of any construction activities were observed.

No constructional activities/project implementation activities are being taken
up by the project proponent.

Z-s

-—
(S| FR @y L)
(Dr. Suresh Babu Pasupuleti)
e e (vw) /At o
Joint Director (S) / Scientist D’
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KARNATAKA

ANANTAPUR DISTRICT

LEGEND

FLOW DIAGRAM SHOWING THE H.N.S.S & G.N.S.S PROJECTS
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59 Annexure-10

T €. S1.ue.- 33004/99 REGD. No. D. L.-33004/99

IMRT L asua

Che Gazette of India

I1.50.-31.Tel.-31.-29072022-237689
CG-DL-E-29072022-237689

ETETIOT
EXTRAORDINARY
AT | —Eve 3—I9-TvE (i)
PART I1—Section 3—Sub-section (ii)

grfee T THfaT
PUBLISHED BY AUTHORITY

. 3346] 7% faeeft, FeeafaaTy, JATS 28, 2022/4Ta0 6, 1944
No. 3346] NEW DELHI, THURSDAY, JULY 28, 2022/SHRAVANA 6, 1944
SERUNEEIER]
(ST FHTYH, A frs i I Seror fam)

TE feeetl, 27 TS, 2022

T3, 3511(3N).— o 1T TLHTE, AL 29T Tt Aferfaaw, 2014 (2014 =7 6) (S zod =
THTA I AT gl TAT &)l 1T 85 T ITLTT (1) FTRT T& LhAT o ATHT | 28 Az, 2014 F¥
FOUT &1 Faed are (S THF TATY FALUHAT Fgl TAT §) FT T34 64T 3T Fexld T GIRT TAqT
srfeg=ra IRATSATEAr & F9mEd, ™Aaad, a7 T=9ed & o 296 Sfeataa FEt #ir Heared
T &q T2 2 A, 2014 | THTET 21 =T,

ST I<H ATATATH il &7 87 il ITLTIT (i) ITael FLcAT g o qIS ATATLOTTAT HaAterd 1Al &l ST
7 FEred T&TT A & oI sraeds St of 9 oo (S0, |, Serery, AfAamas 6v=4T) 987 9ea® & AN
TAT ITEYIT ATSAT T FOOT Tal G2 3T TRATSTATA § T Tohelt F Haer § UHT SATehTiar T TN e et
FETT ALHTE gIT FqLTods 5ot (et Afaf=aw, 1956 (1956 F1 33) F el s wrfdront g o

T i, Tt F1E BT, F SATHIT ATe=d it AT,

3T, 6 sTFea¥, 2020 T srAvtora oY afiug # gt 9% § METasS ql Jaed are 2T FOT
TET TAE FTE IIAT o0l STTEHIILAT AT F o7 =T or>T TAT 3T TESAT 3% ATSHIT hl &=T
87 T ITLTT (1) T T& «TRAT T TN FIA gU, el T TLHE F @ 15 AT, 2021 Fi Srterg=er
AT FT. 31 2842 () (B8 =08 HF TATH FARUHAT AFTIEHIT ATELAT gl TAT &) F FTEAH T FO0IT
TET % SATIAFTT F TN FIA 6 o0 FACTHSAT 7 SATrerT sTiagf=ra fam

5103 G1/2022 (1)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

ST Safeh, I FSALUHAT SATIYRT ATIGAAT & T 2 FT GUe (F) Tg ITGF FAl g &
FAAHIRT TRATTATA F I g HAT AT, T ST Ao &7 §, 77 FIE ST, I T AH 23T 0T T
T T ST FATUHAT LAFTIEHT ATSHAAT 6 THRIT & U q9 q1F 0 A1 F HqC I ATAAAH 6
STALTAT F AT ATATT T IH B <,

ST STk, ST HARTHST AR ATAAT 3 27 2 &7 @ () 78 §F Su=e Far g & =
TR T TG F UH UF a9 6 Aqe, |1 5T G qaquiiad TRIISHTA fl 3t AT =aq &
T % TR 7 offT qRug & A do& § U 0 [t & Fqa gedithd i sqared
TRATSHETAT T T F0T; T IS I UF a9 & [Heiid aag-HaT & {ae 36 SqaeT I9 T2 aid &
AT UHT gt g1 ThT SAATHITEd TRATSTATSH T e T3 ST,

Y STt e TRer qAted ATAaw 2014 (2014 F7 6) Y Al ATHAT * 927 10 F TAITAT

H, ST =9 YT qfeq g "He = aRAsEe, ST Ao 8, F SIS A T39T 9T G At
T TS ATSAT o FTATE TIT AT SITUAT T T o Feare il FaedT [ e Jare gf:-

() &l
(i) AT
(i) o= AR
(iv) awitg

(v)  Freraegeft
(vi) FEETTg

ST STafeh, AT TR AT o Gioa 67 ¢ T STh Feeudat sATiashe STterg=er & 937 2 & Ue
(F) #lIT (B) * TS AT T2 TS ATAFH7 2014 (2014 F7 6) it 11307 qEHAT & 2T 10 F 3G F
ALET T &

AA: A, sl T TLHTL I ATAATH sl 1T 87 T ITLTIT (1) TN & AHAT T TANT FLd g0
ITh HATTHAT STATIEHTL STTEGAAT (o HHIET FAT AT

I HARTHT SATIAFT ATEHAAT & 0T 2 § @I () F TAT =F s dq-eafua
STTUATT, AT

"iq I8 T o g o e el § AR Fe aRasEret stuar gest o gve (F) ¢ (F) F
SIS AN Tl g, AT

TRATSIHT/5E T AT FgHI-1 § w9 g0 AqIHI-2 H FH qE=AT
giat e forge e =he: | 1.13 1.13

Y gISH 3T TETIF wrd

A T wRrSET: AsfErEE | 1.9 1.9

Gkl

SHTUAUHTE (TTer® A1) 82 | 1.19 1.19
T ST TG HAATU

AT T T8 Wee, 1.10 1.10

TAA, AT FA AT ATATHTAT

[SIRES

FrAaTLAT forde e w=hie: | 1.14 3 1.15 1.14 37 1.15
U ISH T TETIF 14 AT

FrerargAt foree TR e —
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[¢TRT [1—=uE 3(ii)] T T TSI © T 3

Ffafe=s 15 TUAET: 99 grsg
SIS HREIR]

THITE TSSO U gTeH Y | 14.2 15.2"
EEREEID]

[T, |. 3% -22012/1/2021- 9= R FFTH - TH 3 Toog A -A7e (3)]

AR A, §<h afaa

feoqur:- e srfergmeaT i fag=ET T w1, 2842 (37) F WEAT H AT FT TSI, STHTETI, ATRT-1,
gue 3, ITEUL (i), AT 15 JATs, 2021 F THIIT T T2 off 37T ATER=AT e F7. 3T, 1563
(30), AT 1 379, 2022 F HTAH T Fomtera ¥ )

MINISTRY OF JAL SHAKTI
(Department of Water Resources, River Development and Ganga Rejuvenation)
NOTIFICATION
New Delhi, the 27th July, 2022

S.0. 3511(E).—Whereas, in pursuance of the powers conferred under sub-section (1) of section 85 of the
Andhra Pradesh Reorganisation Act, 2014 (6 of 2014) (hereafter referred to as the said Act), the Central Government
on 28" May, 2014 constituted the Krishna River Management Board (hereafter referred to as the KRMB) and the
same became effective on 2" June, 2014 to perform the functions mentioned therein for the administration, regulation,
maintenance and operation of projects as may be notified by the Central Government;

And whereas, sub-section (1) of section 87 of the said Act provides that the Board shall ordinarily exercise
jurisdiction on Krishna river in regard to any of the projects over head works (barrages, dams, reservoirs, regulating
structures), part of canal network and transmission lines necessary to deliver water or power to the States concerned,
as may be notified by the Central Government, having regard to the awards, if any, made by the Tribunals constituted
under the Inter-State River Water Disputes Act, 1956 (33 of 1956);

And whereas, in the 2" meeting of the Apex Council, held on 6™ October, 2020, it has been decided to notify
the jurisdiction of both Godavari River Management Board and Krishna River Management Board and accordingly, in
exercise of the powers conferred by sub-section (1) of section 87 of the said Act, the Central Government notified the
jurisdiction of the KRMB to exercise the jurisdiction on Krishna river vide notification number S.0. 2842 (E), dated
the 15" July, 2021 (hereafter referred to as the KRMB jurisdiction notification);

And whereas, clause (f) of paragraph 2 of the said KRMB jurisdiction notification provides that the ongoing
works on unapproved projects, full or partial, if any, shall cease to operate if approvals as per the provisions of the
said Act are not obtained within a period of one year after the publication of the said KRMB jurisdiction notification;

And whereas, clause (g) of paragraph 2 of the said KRMB jurisdiction notification also provides that within
one year from the date of its publication, both State Governments shall complete the unapproved projects appraised
and approved as per the provisions of the said Act and in accordance with the decisions taken in the 2nd meeting of
the Apex Council; and if the said approvals are not obtained within the stipulated time of one year, such completed
unapproved projects shall cease to operate;

And whereas, in pursuance of paragraph 10 of the Eleventh Schedule to the Andhra Pradesh Reorganisation
Act, 2014(6 of 2014), which reads as “the following irrigation projects which are under construction shall be
completed as per the plan notified by the existing State of Andhra Pradesh and the water sharing arrangement shall
continue as such:—

0] Handri Niva
(i) Telugu Ganga
(iii) Galeru Nagiri
(iv) Venegondu
(V) Kalvakurthi

(vi) Nettempadu ”
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4 THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

And whereas, the Government of Andhra Pradesh has informed that the provisions of clauses (f) and (g) of
paragraph 2 of the said KRMB jurisdiction notification are not in consonance with the provisions of paragraph 10 of
the Eleventh Schedule to the Andhra Pradesh Reorganisation Act, 2014(6 of 2014);

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 87 of the said Act, the Central
Government hereby makes the following amendments in the said KRMB jurisdiction notification, namely:—

In the said KRMB jurisdiction notification, in paragraph 2, after clause (g), the following proviso shall be

inserted, namely:—

“Provided that the provisions of clauses (f) and (g) shall not apply to the following projects or components

specified in the Table below, namely:—

Name of project/ component

Serial number in Schedule -
1

Serial number in Schedule
-2

Handri Niva Lift Irrigation Scheme: Pump house and | 1.13 1.13
Appurtenant works

Telugu Ganga Project: TGC Head Works 1.9 1.9
GNSS (Galeru Nagiri) : Head Works and Appurtenant | 1.19 1.19
Structures

Veligonda  Project; Head regulator, Tunnel, | 1.10 1.10
Appurtenant works and Nallamala Sagar

Kalwakurthy Lift Irrigation Scheme: Pump house and | 1.14 and 1.15 1.14 and 1.15
Appurtenant works; and Kalwakurthy Lift Irrigation

Scheme - Additional 15 TMC: Pump house and

Appurtenant works

Nettempadu LIS: Pump House and appurtenant works | 14.2 15.2”

[F. No. R-22012/1/2021-Pen Riv Section-MOWR-Part (3)]
ANAND MOHAN, Jt. Secy.

Note:— The principal notification was published in the Gazette of India, Extraordinary, Part Il, section 3,
sub-section (ii) vide notification number S.0. 2842 (E), dated the 15" July, 2021 and amended vide
notification number S.O. 1563 (E), dated the 1st April, 2022.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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G1.5M.-31.Te1.-31.-12052021-226977
CG-DL-E-12052021-226977

ETITIOT
EXTRAORDINARY
AN | |—ETe 3—S7-T7< (i)
PART I1—Section 3—Sub-section (ii)

TR & TSI
PUBLISHED BY AUTHORITY

. 1721] TS fowett, qaaT, 7% 12, 2021/39T9 22, 1943
No. 1721] NEW DELHI, WEDNESDAY, MAY 12, 2021/VAISAKHA 22, 1943

TN, I A TAGTY TREdT HATAq

CIPECET
T feeett, 12 5, 2021

FT.3T. 1848(3).—Fe T TLHTL, TATALIT (F2eqor) srfarfa=m, 1986 (1986 =T 29) Fr &mT 3 i 3U-
#TRT (3) BT T& ARAT T AN Hd g0 AT AT FLHTL 6 qadd| G120 i a9 HATad il (&A1
14 ¥, 2006 it FTEFAAT F=AT F1. 3. 1533 () F ATAL H, (THH TATT 38 I ATALAAT & &
H FFT SATUIT) ST AT FLHT o6 TATEL, I AT TAdTg Taad G317 & @i 20 fGow=w, 2017 &
STER=AT H&AT FT. &, 4001 (1) F 37 ATl HEm stteswiaq #d gu, Prg vH srfemwaer § aga har
TAT & AT FH & AT 74T 7 ¢, TT ST TITE0 THAT AR 0T (THEEU), e T2
(ZEF TETT T ATAGAAT & TH 36 TTTLHIOT, AL TILT FgT TAT §) FT A Terierd qaedi Hf GrEAterd Hed
U TS FIAT &, FAATT —

1. | A Y. e Tt T, s (FA) HETH,

2. | =t arefroreedT SRit g, SreATas, aAtar Fee A, qaeT;
arer et Femamray

3. | AFR & AT A=E, SURTAUSE! (AW, SATel T Ai=aTad, aeTqer TTe T g

2605 G1/2021 Q)
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2. TTTERT0T, STEr TR9T F STeTeq T qaeT TSI H T ATEAAT F THR1F 6T qrrg 7 o a9 6y
TraTafe F o T 9T

3. TTERE0T, SAier Ta9T Sh ATAg=ar # T fAfATas orfkeai &1 TR T Tiramsit 1 e )

4. TTTEREOT, SATeT M9, 3T TR9T T o forw 477 5 % arefir srfeq w7 i fAorast qeaisa afufa
(e £ w ) F FRreRriert o srqer Aot s

5. ITFArRTOT, 3ier Taor, St AETaaT o TATSI o o1 el TLhTL, 3ATeT TooT it T TLhTT oF qareef

H T5T T T9Os gediad aitd (THSUHT) (39 TETd THSUHT, STE TS9T Fgl STUAT) &7 T H

e Meferfera geeg gi, i

1.

=t Sty e, «fiffeme e, e
forfaer SshfRatiar A,
arer faeafemerT, Romama=w

qETAT ;

=T, fawer e T 5T
T (TS/HY), ITeaTIs® T S AT,
TS, ATSTed N[SH, TS ITarasl

1. SfY. 5T wfr,
(GEUBECIELRIRERILIREEICH
arer freafeemerT, Fomara=w

. 7, oTHT
e, it =T =1 eftetroe o,
arer faeafemerT, Fomama=w

=T, o, AT ATeATI,
EERIEIUEIRERIUE
e Rigr frafaemes, aear e

ar. 1. g e
sreaTa fAfae SSifaafiar, Suadny, sea

7. U, fora | e g,
e (foremtfae),

V. ST.9TAT, TTEATTH
S AT sfi afes faemT
ot q=rTadt Aigen feata=me, faeata

ofY FETHAAT e TH,
Feqe, A ST,
LA Tl eI, T TeTH

10.

=T, TH. AT W51, TgET ITeaTIw,
SR ATHATIEET ST TR Fiers (FATATLATHT), T=ATT

11.

ff AT Feg9rET ITeATIF,
Ireer fAfaer et BT
TARTEET, ATTA

12.

=T, ST ATEET, FETEF TTEATTH
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EGIREREEIGRCR T
#ft S et feafa

13. | ST, %. T <09, 3T |

ITEATTF, S THTI AT
e &t Frataemey, e

14. | =t AT Terita ey ;
TTEATTH,
15. | =T TATAT ST, SATer T TG0 FI=7 e q3e qiua

6. UH T T HT, AL TI9T F A 3T TaeT TSI § 7 ATSGHAT T Th1ae T qrg & o a9 67
TEaTae F forw FE9TT g9

7. U T T H, e 39T 3 A=A § 797 [ATATEE orf<hai F7 SR 3T SiErarelt T a1 )

8. THSUHT, SATET T A% STLENAA 6 (HGd T¢ F HA AL TeqeT TAF ATHA H qgqid
STH T3 1 TATH A 3T A3 TgAIT AT qgl gl ehdl, TgHd 1 (&A= A9t g

9. Rt = faet faame & a= % forg

(F)  SITTEERTOT, STeT V<9 oY UH < U &Y, SATer T 6 Teqef 3T Taeq Tg AT Ha0 1 o g
TR S5 ST o IRATSET J&=dqTae & 97 9 g0 2

(@) TTSEROT, ST T=9T 37 UH S U HY, AN T 30 T3 STATEr o ST ATISHTIT, ST T2
AT UH T U, AT TS GRT AR (hT ST ATeAl et TRASET & fore agaer
THATS HeATo (ST, T TFeT TISHAT TATE FA § 7 ql il T &, T 51 399
SET; ST
@) =t T aiE O H ATEERCT, ST Taor 3fi¥ UH £ U Y, el T % 727 AT Fle 9aeq
TRt TS seaTash o fore s aermeff 96T Y& Fd 8 AT SR AeqAqAT HT FATe
FA B, UHT (ofd § o UH STEqraehi g7 TEATad sl ST aTet ! ehet TRITSHT % Jodishe
FT TTRAT § TTTETOT, SIier Taor 3T UHSUHT, Ay U<or 7 93&i § =97 qiAfad g+ &
FAT
10.  TfErReor, 3er Weor 3T U T U Y, ey Y=o & forw af=amery & = § 1 F#39 F o stver y=wor
TLARTT Teh ATHEHLI I AT HAT A ST 6 AT 6 GHT TS Fdl 6 qag § T o
ST HATE T HETAAT YT T SEH 6T, TRag oY THT o7+ laens qieafad gl

1. JTTEER30T, oY WaeT ST UH £ U &, Siiel TQ97 & STeqeT ¥ qaedl &l 9% o, ATAT AT i
HETE AT AL TR9T T5T AL o HAAT % AT 3T S|

[T, &. 3-11013/36/2007.3T50-11(1)]

o= > [N
[SUTHA cqHT, d<h 144
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 12th May, 2021

S.O. 1848(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of
India in the erstwhile Ministry of Environment and Forests, number S.0.1533(E), dated the 14" September,
2006 (hereinafter referred to as the said notification), and in supersession of the notification of the
Government of India in the Ministry of Environment, Forest and Climate Change, number S.O. 4001(E),
dated the 20™ December, 2017, except as respects things done or omitted to be done before such
supersession, the Central Government hereby constitutes the State Level Environment Impact Assessment
Authority, Andhra Pradesh (hereinafter referred to as the Authority, Andhra Pradesh) comprising of the
following Members, namely: -

1. Sri P. Venkata Rami Reddy, IAS (Retd.) Chairman;
2. Dr. Thatiparthi Byragi Reddy Member;
Professor. Department of Environmental Sciences,
Andhra University, Visakhapatnam

3. Special Secretary to Government, EFS&T Department, A.P. Member Secretary.
Secretariat, Velagapudi.

2. The Chairman and Members of the Authority, Andhra Pradesh shall hold office for a term of three
years from the date of publication of this notification in the Official Gazette.

3. The Authority, Andhra Pradesh shall exercise such powers and follow such procedures as specified
in the said notification.

4, The Authority, Andhra Pradesh shall take its decision on the recommendations of the State Level
Expert Appraisal Committee (SEAC) constituted under paragraph 5 for the State of Andhra Pradesh.

5. For the purpose of assisting the Authority, Andhra Pradesh, the Central Government in consultation
with the State Government of Andhra Pradesh, hereby constitutes the State Level Expert Appraisal
Committee (SEAC) (hereinafter referred to as SEAC, Andhra Pradesh) comprising of the following
Members, namely: -

1. Dr. G. V. R. Srinivasa Rao, Professor, Chairman;
Civil Engineering Department,
Andhra University, Visakhapatnam

2. Dr. Dinesh Sankar Reddy Member;
Registrar (1/C),

Professor of Chemical Engineering,
NIT, Tadepalligudem, West Godavari

3. Prof. G. Gnana Mani, Member;
Retd., Professor of Zoology,
Andhra University, Visakhapatnam

4, Prof. U. Shameem. Member;
Chairman, BoS Dept. of Zoology,
Andhra University, Visakhapatnam

5. Dr. Kiranmai, Assistant Professor, Member;
Dept. of Bio Technology,
Vikrama Simhapuri University, Nellore District

6. Prof. C. Sasidhar Member;
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Professor of Civil Engineering, JNTU, Anantapur

7 Prof. N. Siva Prasad Reddy, Member;
Director (Academics),
Brindavan Institute of Technology & Science, Kurnool

.8. Prof. D. Bharathi, Professor Member;
Dept. of Bio Sciences & Sericulture,
Sri Padmavathi Mabhila Viswa Vidhyalayam, Tirupathi

9. Sri Katamneni Venkata Ramana, Member;
Head of Mining Dept.
Government Polytechnic, Narsipatnam

10. | Dr. M. Sunandana Reddy, Associate Professor, Member;
RGM College of Engineering & Technology (Autonomous), Nandyal.

11. | Sri Matli Chandra Sekhar Member;
Professor, Head of Department of Civil Engineering,
NIT, Warangal

12. | Dr. G. Madhavi, Associate Professor Member;

Department of Chemistry,
Sri Venkateswara University, Tirupathi

13. | Prof. K. Thyaga Raju, Member;
Professor of Bio-Chemistry,
S. V. University, Tirupathi

14. | Dr. Gummalla Prasanthi Member;
Professor,
Vijaya Institute of Pharmaceutical Sciences, Vijayawada.
15. | Chief Environmental Engineer, Andhra Pradesh Pollution Control Board. Member Secretary.
6. The Chairman and Members of SEAC, Andhra Pradesh shall hold office for a term of three years

from the date of publication of this notification in the Official Gazette.

7. The SEAC, Andhra Pradesh shall exercise such powers and follow such procedures as specified in
the said notification.

8. The SEAC, Andhra Pradesh shall function on the principle of collective responsibility and the
Chairman shall endeavor to reach a consensus in each case, and if consensus cannot be reached, the view of
the majority shall prevail.

0. In order to avoid any conflict of interest -

(@)

(b)

(©

the Chairman and Members of the Authority, Andhra Pradesh and SEAC, Andhra Pradesh
shall declare as to which consulting organisation they have been associated with and also the
project proponents;

the Chairman and Members of the Authority, Andhra Pradesh and SEAC, Andhra Pradesh
shall not undertake any consultation or associate with preparation of Environmental Impact
Assessment (EIA) Environment Management Plan for a project, which is to be appraised by
the Authority, Andhra Pradesh and SEAC, Andhra Pradesh during their tenure; and

if in the past five years, the Chairman or any of the Members of the Authority, Andhra
Pradesh and SEAC, Andhra Pradesh have provided consultancy services or conducted EIA
studies for any project proponent, in that event they shall recuse themselves from the
meeting of the Authority, Andhra Pradesh and SEAC, Andhra Pradesh in the process of
appraisal of any project being proposed by such proponents.
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10. The Government of Andhra Pradesh shall notify an agency to act as Secretariat for the Authority,
Andhra Pradesh and SEAC, Andhra Pradesh and the Secretariat shall provide all financial and logistic
support including accommaodation, transportation and such other facilities in respect of all their statutory
functions.

11. The sitting fee, travelling allowances and dearness allowances to the Chairman and Members of the
Authority, Andhra Pradesh and SEAC, Andhra Pradesh shall be paid as per the rules of the State
Government of Andhra Pradesh.

[F. No. J-11013/36/2007-1A.11(1)]
JIGMET TAKPA, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. Al OK KUMAR Zesrsesy nox o

e: 2021.05.12 18:23:14 +05'30"


https://moefcc.eoffice.gov.in/eFile/?x=3Qr1CUkFNEswWPZC4UvGi37lykH2Yee2

	New Doc 12-08-2022 08.37
	IN THE HIGH COURT OF ANDHRA PRADESH:: AT AMARAVATHI
	99e6c047b971961e424b87c08bf45ebac88a786b71e67083ed61d5361172a616.pdf

